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AN HON. MEMBER: We can pass
w.thout g discussion.

SHRI N. K. P. SALVE: If this is
to be passed without discussion,then
let both of them go without a dis-
cussion. .. (Interruptions) . How
does it change the situation if the

two are clubbed together? What I
* submit is that both can go together.

THE VICE-CHAIRMAN
BHASKAR ANNAJI
1f the House agrees...

(SHRI
MASODKAR):

SHRI SUKOMAL SEN: With re
gard to Finance Bill, his proposal i
acceptable because already the speak-
ers from different parties have spok-
en. But it cannot be actepted in case
of Voluntary Deposit Scheme Bill, So,
these Members will have to speak
again. [ would request that these
two Bills he taken up separately, as
we have been doing.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR);
Because you see the schedule. ..

SHRI SUKOMAL SEN: Let the
Treasury bench reduce the number

of speakers and the time will be sav-
ed,

THE VICE-CHAIRMAN (SHRI
PHASKAR ANNAJI MASODKAR):

You have no objection to the proposal
of Mr. Salve?

SHRI SUKOMAL SEN: I opposed it
because some speakers have already
spoken on the Finance Bill and they

should be able to speak again on this
Bill.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR)
The names of those Members which
are already there, they will be allow-
ed to speak on this Bill.

SHRI JAGESH DESAI: At this
stage, it can’t be done because some
Members have already spoken bul
they have not spoken on this subject
So both the Bills should be taken up

separately. It should have been de
cided earlier.

[18 SEP.

1991 ]
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THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJ] MASODKAR):

What does the Finance Minister say?

THE FINANCE MINISTER (SHRI
MANMOHAN SINGH): The scheni@
on the Voluntary Deposits Bill was a

part of my Budget Speech. I have
np objection to the Finance Bill and
the Voluntary Deposils Bill being

d:scusseg together.

SHRI M. M. JACOB: Now there
is no harm. It is up to the Finance
Minister. The only point raised by
Shri Sukomal Sen was that if any
Member wants to speak, he must be
allowed to speak. That is gll. T agree

to that.
THE VICE-CHAIRMAN {SHR1
BHASKAR ANNAJI MASODKAR):

I think the consensus is that we can
take both the measures together. 1
will give time to those who want to
speak on thig Bill. That is agreeable.
Now, the Minister to move the Vol-
untary Deposits (Immunities and Ex-
empfions) Bill, 1981.

1. THE FINANCE BILL (NO. 2
BILL, 1991—contd.

A ]

II. THE VOLUNTARY DEPOSITS

(IMMUNITIES AND EXEMPTIONS),

BILL, 1991
THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE

(SHRI REMESHWAR THAKUR):
Sir, I beg to move:

“That the Bil] to provide for cer-
tain immunities to persons making
voluntary deposits with the Na-

tional Housing Bank and for certain
exemptions from direct taxes in re-
lation to such deposits and for mat-
ters connected therewith or inci-
dental thereto, as passed by the Lok
Sabha, be taken into consideration.”

In the Budget Speech for 1991-92,
the hon. Finance Minister had anno-
unced that the Government would
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jike to give a last opportunity totax-
evaderg to coma clean by 1naking a
deposit wnder a Scheme to be insti-
tited dor the purpose. It was also
axmounced that tne black money to
pe mopiiised will be utiidsed 1or
achievement of social object.veg such
‘as slum clearance and low-cost hous-
ing lor the rural poor. I shall avail
of this opportunity to expiain tne
main provisiong of the Bill.

Complate immunily from disclosurc
¢f the nature and source of the de-
posit as well as irom engu.ry and in-
vestigation under any law is proposed
to be provided. No enquiry or in-
vestigauion would be  commenced
against the depositor under any law
on the ground tnat ne has made a de-
posit. Lhe ract of deposit shall not
pe taken into account and shall be
rot admissible as evidence for any
proceedings relating to any ofténce orf
for imposition of any penalty, under
the law.

Offenceg punishable under Chapter
iX of Chapter XVif of the Indian
Yenal Code, the Narcotic Drugs and
Psychotropic Substances Act, 1985,
the Terrorist and Disruptive Activi-
ties (Prevention) Act, 1987, the Pre-
vention ‘of Corruption Act, 1988 or
any offence for the purpose of en-
forcement of any civil liability are
‘kept out of the purview of the pro-
posed immunities.

The depositor, however, cannot
“‘claim any set-off or relef in proceed-
ings under the Income-Tax Act on
the ground of having made a deposit
“under the Scheme. Any Income aris-
; ing out of the application/utilisation
of the 60 per cent of the deposit, i.e-
the amount available to the depositor
&ill be subject to income-tax @5
usual.

Deposits under the Scheme will be
exempt from the application  of
- Wealtp Tax Act, 1957 in respect of
gssessment year commenced before
v 1gbvApril,: 1992 The-provisions ot the

Biil, 1991—contd. 120

Gif{ Tax Act, 1958,
usual.

shall apply &

The Bill provides for institstion o
a schema by the National Housin;
Bank to accept voluntary depositt
from peisons in possession of black
money and withdrawal ot 60 per cenl
of the same by them for any purpose
of their choice. The scheme  shall
be prepared by the National Housing
Eank and notified by it in the Official
(Gazette. A copy of the scheme SO
notified shall be placed on the Table
of the House.

Fin-
30th

In the Budget speech, the hon.
ance Minister had indicated
Novernber, 1991, as the cut-off date
for this schemes. In order to  have
some flexibility in this regard, it has
now been proposed in the Bill that
ccope may be provided to enable the
Central Government to extend the life
of the scheme to any later date by
a notification, '

I hope this Bill will have the ap-
proval of the hon. Members of th's
august House and will be passad, to
onable the country to achieve the
two-fold objectives of bringing , the
black money into productive use and
provision of low-cost housing to the
poor and slum clearanca. Therefore,
Sir, I trust this Bill will get the una-
nimous support of the House.

The question wWas proposed.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
As we decided, this Bill and the Fin-
ance Bill will be discussed together.
Now, I will call the speakers who
want to speak on both the measures,
Shri A. G. Kulkarni.

SHRI KAMAL MORARKA (Rajas-
than): Sir, Shri Raghavji was on his
legs.

. THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
Shri Raghaviji lo -ntinue his speech.
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WOURE W (FeA gEw)
ETERE S, aT 28 & g
FMA 80 WoUHoHlo H FHHigT
T AT E SN v TEIT ¥ ST
I
“(aa) ‘export out of India® shall
not include any transaction by way
of sale or otherwise, in a shop, em-
porium c¢r any other .cstablishment
situateq in India, not involving clear
ance at any. customs station as de-
fined in the Customs Act, 1962:”

ITEATETSA S, v TW OFEIEA W
fay FTaT W T WEE H
d gq Ar faeew mEr faem s
9t I H FA AWQI | gAY BIE
BIZ IR, A1 FFZT AT g1 FLA!
Ff fagd aafeasr W oEEw
faar &wdr o, = gWE F o91E
T g% oW1 F% Er WOl | 9 9%
gt =t aw 2§ fF ag gmwd
1-4-86 ¥ ST w47 § ) fq oAv
FT aMIC faoer FUv At § & FF0
g faF=r a@ =1 f5 @ 9w &=
g g a1 == a7 gfaur fgay el
8, IFT 1-4—-86 ¥ A7 gfaur aw
g1 Strear, ag g9t faeafy & FEE
tafacdy ot e zifagog =1 wamar
TAAT & T IAHI AT oL oqTo AGHE
CHFATIE WA F AT AV AN 2 |
af¥y ag gaba @Y aw s f5 fam
FHA . zaFr uImqe AEda & fag
Al & | 97 oo FEgsl a7
80 UFeUFoHIo ¥ wegiia e faaedT
& ar zaFr = Ad faaAr =fEr o
oW 3l el H g B A el
a1% "7 3fizgr vrANES ST OF
ofaw wredtr gear &, IRy geer
F37 fa3iy foar & witv ag w31 & 5
9 gFT FT grag gy faqay
WET & AFAN FET ) FFMAT 80
TToOTodlo ¥ ST TH THTT KT HMYA
et v g, o fae wEr S & wmed
arerw § fadgw s wEar fF o
HMgd F1 amfag AT AT FE HL |

IJIANTETET HEIET, IEF a1 e
fagas #r yrr 51 F seanT faA

. 1991 ]
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aaferEt &1 §F1 § onw fuear g,
IAF FAL o¥lerqoe oW FT famm
TIT 2| 3 A ugH aF ¥ faava
STt 91 ¥ de¥ToUHo AF  AZN
BT OFIA T 1 W1 FF T AT g
FH 2, 98 F99 FGET T, oAraw
AEC & | dgT F ACT v AT Heo

& gy £ feawr i & o g w7
2 ag ot g8 F zyor duy feqifae s
F1 =T gAam o a1 faaar § oA
% WY TR A ¥ 0T reTleuFe
=Y fast ST & 910 7 §a1 TR
F qtg @ Q@A A AT F)
zg qal #&r giar f& :1F Aigomea
g% FF THR @ BE ww@ & Ar
3® § m & ;iowT fRew wW¥
F.F BT Hrea A0 AT qqA g
z.fau 3 sofsa feas zv g ars-
gr wgrg fHasrmg mnwed afw
1 @ gigAt A § fawa wig CE L
Agl maar, ga FAt FT €E oo
Uge gt Srua #T FAKT T2 A0
Tifaw 3 wmdie famw s & B
fadaa &al fx ag #8191 51 alud
CEl

g gz b fam fagos »
513 53 g (968 fF TAeTAeT Ho
% 39T 20 wfaws =1 ZrodoTae
f1z7 20T &1 gad ot TAoUHeUHo
7 {gaifse s Ffaw &m gdwwr-
faa € oz 3ga 2 @ &Ai FT
niTE F2 ATHT 3T faa sy IR
Al 7T Ag T FAE garg ) zafac
zA Srag@ 1 WY 8 fate w3a7 g1
ragis fag ®h F1 A fRaEA
Feal fr & 38 afda & |

TF-qFAA 55 ¢ (Aed Cav
syazar A AT g fF aie § =ve-
q» B s wHAA fa@ar § ) fae
faaal g o safes g7 Aaara 33w
37. 8% F[ 49 FT FAG KA WS
Ug UF TIATA § Agl Feal § 1 AR
Aaya fseslzy ;1 36l §, gw-
gu Tefidisuet 1 gat T
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fwe &Y PeileT FY BT, T3 @
fezat =) ¥ar ore weAF Y sHlua
ar frars ar & st Uy fawadr &,
¥q BT TATA 9T NAT T3 FAGT Ft
qrosfy @ HTer sveqlo & Zav Wy
g3 UF FFIT 2 e 7 | gafsw
Y FTa91A &7 FIS  Alawnar  F#
& zafAT gaF o srgq Far arfaen

FHIAA T geret 5%ify o7 @
e @Atk 3 nfus idr & o8
A2FT FEET FT Framm arg fror
agT ) AR @A g AT @ 33w
4a 39T WU 3 nfgs =z a7 fE6
9T ot A awla T g a1 &F
P 1 wH and g fx fam Aaw@o
oz Ia% nfax1d oo axs W B
q2AA A FTATATRT E | IAF 9T IG%
1§ AT FIF €, 98T T gHT FW E
YAF 974 AR 9T T F argq gal
. & § Afrm T gawr 9 Ay A
nra¥ssal A | 3T F9g ¥ ;ad
&a 9T & miTsT AT @ar &
T AU D NI 78, 9AF FoF
FY Alargal & a8 & 1| Al
Fr gar Aifs 3@ &1 qz iy wd
adl § 1 gafau sa Aifa 1 8 o
wTal § 1 :

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
Please, conclude now.

St ey oW X ¥z el
21 A Fw @ R G qreT AT |
FY AT wAT &Y 54 ¥ & fQar
qr |

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
Do not argue. Please conclude,

| gAF AT F NS [gta-
gai gare faw w&) St ) Far =rgar
g | #9661 A Tx wmig yeal-
fza fwar war & faam 2520 &7
AT 1-10--91 & Fnifua w7% Fa
gfawan Fisotagrr g1 Ig 91 g
Igia Wi fRaT § 1 we R fow
2 &€ F wiare sigreT g |/
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I-4-89 & ga®r A faor wr
ar #T ¥an ¢ @ wqy gfafsa a0
Fafar Fg@ UF GreT & wH 267
WIT 270 FT A4 &Y g7 @sal g7 T
@9 ata wY Aa A(Tar 91 @ g8
TAfAr FiE 70-70, 72—72 EWIE
g sitar § 1 f9aF nraedt sogwre
TU ST A & 7AFT 72 AT wAT HT
FAAT BAT 9 wl & 1 g fedr o
uf1T % wfag af & | safag g ain
DA @ g fr TaF frDeg fe: 3gae
IFC P AT (FoT AT 1 § afqg -
fadam § fF 9 1-10-91 B AgiEm
ara, fFol a0l § TaF7 1-10-91 F
FAly g4} gMT FHF 1-4- §9 &
g@iga F A §T 40fF Qo S
¥ Ox feflsm B fRwawre Aoy
), faasr 91 F47 ad &, 60- 70
adTT ®U FT FAWN 7T FI&l 5T
TR & 1 5-7 FUF FT FHAA Faa
ax AfuFIN T Aty @af F @z
g Stagia Al §¥F Al g Sl
AW Fl AqaTA Al Qg Tl & |
gafan utaidls fad 4= A A ol
fagma & f& o2 duam WAt 1-10-
91 & ANF § ¥FAT § @ 1= 4- 89
3 W frx A agal ¢ zafaw gad
1-4- 89 { ara F¥ | g wslv @
@ 270 AfAsTd [T RoTrgn wiE-
oA WIFT 99 F  siadd §
Fatgew & fag mifez =1 feals
fpats & 1+ 40 @l@ d Fuv fax
g1y & stz aa7 gaq oifez =
FI(2T § @ 7aF FAT CF @lg '
aF 7 Al @ wFal §
AT 9@z EAMEL T FHT UF
FqE aF FIIHIAT BE-HIT [A-T4
Ir TEEl ¥ T SEFT A AT
gqr AE W3 FIIW GgHT T A
IAFT wTETE AT@ ¥ FAT TAWE
g% & TOF T H AL Y TFd
g% & a1 393 FALUF S0 TICF
SatAT gy, 98 S &w Agl @

THF a1 arir 269 (W dy) <
69(3) A% FaT W& ST A
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o T fow wg §, fogat wufe s
AT A F wnard fwur me §, ITA
q¢r Tfyr AWY F ®T W agd A
&1, AT 4T & fFaY swrardr F1qar
wg‘r @ HIT TR At ¥ o g
FFWa Y AW, D-HrT I EIC F,
ay gum dfwu w5 ag trwe o
Y X IR FT NELIA WY ATT
YT 7z wwra fFar sg ) (aER A
T2r) |

My S&T arfse s AT Y
fafrz s & I A9 TEH TG
arg Fr fraffedr £ wf o€, as &
Tuy ¥ ug wwwEgiiw § 1 wEfag
S qT@ ¥ T2 FL OFH 75 WA
fear s 1 wg AT graAr faa
aar v ¥ frdgy &0

i ow wacang[fn' AT X ST
w)r § f5 girz 238, ug 9g+ 1
frmr Padus & arp fFar mar @
T 3T AR AT qa”r Sl
Fg1 & 5 ag =ae i394 &
g2tz ¥y A1 TIF 239 T @)
gasT I fRer wT /Y DAL T8
JOAFIT F FIT ST IAT &1 OAA
gdg ¥ Iy g w1 Afexr  Ifasw
sgrAafys ARINI9A 2, Sy
UIFT Jesdt ¥ 3% war § 1 &
IAEY A3 F12 wIAT Ifga qEaar
g

“The immediate effect of this tax
will be a rise in the cost of bank/
institutiona]l credit, This rise in the
cost of credit would be treated in
the same way by trade and industry
as other increases in input costs and
would lead to inflationary  press-
ures,”

T gafg THd TAEed SEAT
g giee fxw faayw afre faur
(S U (1L

JqAREAN (A WERT W AT

wERwY) . wWT AT FIAIE
Frfauar
Wt AR W goqWemR Ay

afqq & zafr wfag T ¥ fau

[18 SEP, 1981 ]

e e
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fqa #ar o1 & A FT@T =g
g | wH qg ¥ vamdfea Iwm
5 9THE uz‘rtf 9% 47 AT ], IHG
weEEIT 3 1 WIT F OFA F
fag AT & qr F1S A TE
&\ zafog oemdfe=t 3w A arfag
aar =1fge

% ux @A 3T Igar g fF
ga¥ feat & g A€ sl qF =W
A W HrRiE IET TATH AE AT
7€ R arwwwz”rmmn
;mﬂ-—' ¥ st Q3T o § W9
TAFT FRTST A AT gARATH &
fegears & 337w mw oF
gar w9 & wE AR 3T T
AT & ST dar s R R
T ¥ fu A8 Peur w81 B
qraag fad @@ 1 & fAEzT T
AT § IX I T AF iy
T FT FHICT FI AT I IHTT AT
F1E W yFear #3941 IqF i
q7 FIE &7 FEAr A oHL )

g ¥ ¥ oF @ FE FLHIAT
17 AW FAT T76AT § 0F Jeq-
¥ TO rﬂgxﬁ TT T TR
AL qAA F AX IA TR fFT wY
G EA I C U qé’mr.a Ty &
gzrz“t FT A AV IFIT 2, BT 7% FaA
WY 9T ¥, qEAE wr% ﬁm? T
g, ddt £1F afw-arr a=g7 3, fd
FaT E’«“rrﬂ-gﬂv“r ERGiE a‘r Fegqq
firer ¥ dar XAt § WT 99 7T FeA-

g fwdt W1 93w F A 7w gFAT

3
Q1

¥ qraa {73 wqadt ot & frdzq
FAT FJgaT g f5 Arw F g ¥
faza-w3 wfewan gar s th &
T IAHF  FIW ?ra—'h‘-rr a7 ger
gt & 1 zafao v eAy sACH
2 f zawr 9T afaF FEd |
Fzd WY Fegd & Y IS wro@iAr ¥
dar 2t & | @EEAT ¥ ¥@ 9%
TFATTT TAL AME ST qFAT £ )
ZHET T H1-a) uT FEGAT TTHATT
FTn AXET Y aeqet 9T AT
T TaF wAR famg-FT w0 /AT
M, AR AT F AW A g
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[= ©ga 1] -
# oA g 8 =g AMMEY A1 37 )
Errf FIH 94 FT 9 fy w7 2!

o7 ¥ # oF 917 7 &7 AT
1A /AT FHATTES § |19 97 5
fac =x fi@ fadas &  eyawar
F ¢ g F4F gIlaw & F fF
»wc ag wfr sar =I7 AT 60

vz ITEr wifeg fog oA
40 T8z HEr q;rr grammi ) 9%y
ma v § % ouag 1% wowes
’ﬂ'TFl'T FE B | RMAT 40 UTRE IHFT
T osTy w fRdr, @ osme TET

AN ¥ =g d4r may fgswr ag
o7 77 F1F AFF ®F Ag 9=
3 &+ AT 3_1@7? ATETH H 3 1HYT
FATIT, AT FTIE 9 &FT TF T
nIFfed FI7F F067 34T wET 2 fF
T ORANT F AT GNT, WEATA A
qT, AT TIFT L0 -F AT 23
£(FAT @ FT AT AT 75 % TSN
g &30 ar § oqam g fFouaan
27 A TAENT TAT g9 NN WIW
ST FAIT FIT ATTH FTTEHS F AT
T A e AL O .

T fﬁr, H uy framy wewm 5
e mEa fagkr wrav oo oF
SYMET FIT AL W F O gaAy
YT FT O, WEN AT FTH FTIRT AGNT
wT& fgu, [ F W oTY AT
stfas &z F 370 %) Iaviv s foO
ArT 1A, ATEY AT ST HTIAY
aur {3 AT MY F9 FanE ST
st § W7 4Zd 93 dFT § XAF0
SqrT ST gRAT F 1 gafE0 H sk
%g A0y F1ar F by wee aiw
FYFIC ¥ ALH AT aIIr  fiars
ERLIF

SMTY ®R ArAT ¥ F11 T oyq
frut 35% f57 weaa@ 5

VICE-CHAIRMAN (SHRI
MASODKAR):
-Not present.

THE
BHASKAR ANNAJI
Shri A. G. Kulkarni.

C.rl Jagesh Desai.
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After him, I am calling out of turn
Shri Karanjia, Other parties ~will
please bear with me.

' SHRI JAGESH DESAI (Maha-
rashtra): Mr. Vice-Chalrman, Sir, I
rise to support the Finance Bill. While
supporting the Bill, I want to make
some. observations and give some
suggestions. What happened to our
economy when tho Janata Party was
in power in 1978-79, 1979-90 and 1989-
90 ang how they shattered our econo-
my, I would like to highlight those
issues also. '

Sir, when the Janata Party eame to
power in 1476, it was in power up to
1979 December. They completely
shattered the whole economy. Infight-
ing was there. Separate sets of views
were there because they were sup-
ported by extremists like the BJP
which was formerly the Jana Sangh,
and some socialists who wanted pro-
gressive policies, But they were not
able to come to any find of economic
conclusions. The whole ecconomy w:s
shattered.

To what extent, Sir? Never -have
I scen in the history of India- that
the GDP was minus. In the year 1979
the GDP was minus 49 per cent
That means that the gross domestic
product in 1979 was less by 4.9 per
cent as compared with the earlier
year. The ° agricultural Pproduction
went down by 15.2 per cent as com-
pared with the earlier year. Similar-
ly, the foodgrains production also
went down by 16.8 per cent. The in-
dustrial production -also went down
by 1.7 per cent. What was the infla-
tion? It was a horrible figure:of 21.4
per cent. Similarly, the clectricity
generation went by only 2.1 per cent,
whereas in the earlier year when
Indiraji was in power, it went up by
12.1 per cent. The imports went up
by 342 per cent.

When the Congress came to power,
it took two years to redeem it. When
Rajivji was the Prime Minister in the
year 1988-89, -the  wholesale price
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went up over by 5.7 per cent. The
GDP was the highest ever; it was
10.6 per cent. The agricultural pro-
duction went up by 21 per cent. The
foodgrains production went up by 21
per cent. The industrial production
went up by 8.7 per cent. The electri-
city generation also went up by 9.5
per cent. That was the position in all
the spheres of infrastructure and
foodgrains. This was what we had
given to the V. P. Singh Government
when they came to power. What did
they do in one year in which they
were in power? The wholesale price
went up by 121 per cent. The GDP
went down and was only 5 per cent.
The foodgraing production
increased by only 3.9 per
cent. You know  what
was our foreien exchange position at
that time. This type of thing was
again repeated by the present Gov-
ernment. I know the difficulties in
which they were placed in regard to
the balance of payments and the price
rise. T still have hope in this Gov-
ernment and I do hope that they will
take stern action to see that the
price rise is checked. At present our
experience is when we go to buy
something in thme market, the prices
are continuing to go up day by day.
When the prices of food articles used
by the common man go up beyond a
limit, which is not bearable by them.
we feel the pinch. From 1st August
to September, weekly increase in the
food prices is one per cent. That
means the increase will be 52 per
cent in a year. Here we have to take
action to stop this increase in the pri-
ces. Therefore, I urge upon the hon.
Minister to see that t¢he vublic dis-
tribution svstem works well. Tt is
only by this methog we can control
the increase in prices which is at
present at a horrible position.

3.00 p.M.

As regards the tax department, I
urge upon the hon. Minister to have
some monitoring cell in his own Min-
istry. Whatever has been rep~rted in
the report of the Comptroller and
Auditor General for the year 1989-90
is very revealing. Sir, vou were not
here on that day when I had given

[18 SEP.
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some figures.During the yvear 1989-98
they  say there were 8,000 cases
where there was under-assessmenf
totalling Rs. 768 crores in hboth ine
come-tax and corporation tax. That
means per assessment under-assess<
ment was for Rs. 9/- lakhs. Such big
cases are heing decided not by ordi-
nary cfficers, but by higher officers,
who mav be Commissioner or Assis-
tant Ca nmissioner. If such a colossal
amount of under-assessment is done
in the tax dep2-!~=t. what action
has the Government taken? What
punishm.ant has been awarded against
those erring officers? I was surprised
to see the Report of the Finance Min-
istry today. I still feel that figures
are wrong. I tried to enquire from
the department today, but I have not
yet got an answer. In the report of
the internal audit and the special
nudit for the year 1990-91, in 8,126
cases a colossal amount of Rs. 2,790
crores as tax defocot has been found
in one year. I have to take the re-
port ¢f your Ministry as it is. But if
thisg is =9, then you have to .look up
your department. If it is correct that
means per case we have lost Rs. 30/-
lakhs. T would like to know whether
this amount has been recovered. What
action has been taken by your de-
portment against the erring officers?
I want to see, whatever revenue is
dus to the Government. it must come
into the coffers of the Government so
that you are not to touch those per-
sens who cannot pay taxes.  If this
colossal  amount is collected, you
snould not come for the expenditure
tax which you have levied now. I
am very sorry to say that. Whom are
you taxing? You are taxing those
people who have fo leave their houses
daily at 9 n’clock in the morning
raach their home at 8 or 9 o’clock
They have to take their meals or
stiacks in the afternoon. If they take
their meals or snacks in some restau-
rant, you -want to tax them. I am
very much agitated over thig issue. I
talked to the Finance Minister perso-"
nally; and I also talked to the Prime
Minister about this matter, Instead
of giving some relief on the other
day you have announced in the Lok
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Sabha that only air-conditioned hotels
will have to pay 15 per cent tax, Ear-
lier in the AC hotels if there was no
telephone or no toilet, no tax was
levied. Now, you say AC restaurants
have to pay 15 per cent tax. You said
“T want the hotel business should be
encouraged.” You have made a provi-
sion in the Bill that hotels in the hilly
areas, pilgrim centres of rural cen-
tres, where the room rent per per-
son per day would be Rs. 400, or more
are exempted from tax for ten Yyears.
Is it not wasteful cxpenditure? If the
persons by force take their meals in
restaurants you are taxing them. Ear-
lier there were no air.cenditioners in
restaurants. For many years I was
taking my meals in restaurants. Now
they have been airconditioned beca-
use times have changed. One can find
big queues at restaurants because
people have to take their lunch with-
in half-an-htur or 45 minutes and
immediately go to their offices. Now
you are taxing such persons. I know
that you cannot do anything now be-
cause the Finance Bill has already
been passed by the other House. At
least when you come in the month
of February, please look into this as-
pect. Recently [ was in Baroda, therc
people were very much agitated over
15 per cent tax. They told me in or-
der to evade from 15 per cent tax
they will pull out air-conditioners
ahd put up air.coolers, So what is
our concept? What is the result? The
five_star hotels are in the hilly areas,
only rich peaple would go there. Who
can afford to pay more than Rs. 400
rent per day for a person? There you
have exempted them from the tax for
ten years. Clubs wi|l be exempted
from 15 per cent tax. You know that
in a marriage hall, lavish parties are
given. Now they will be exempted.
Clubs are meant for the rich people.
They have enough money and they
will not pay any tax. But ordinary
persons who have to takc their meals
by force, they have to pay tax. I re-
member having administered sales
tax in Maharashtra State. At that
time, in hotels for sales tax purpose,
if the bill per person was less than
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Rs. 10, no tax was levied. In Gujarat
alsu it was Rs. 10. But I think last
yvear they have amended it ang made
up to Rs. 25. If you take meals or
acrated water up lo Rs. 25, you are
exempted from the tax. Flease see
that common people who take their
meals in A.C. restaurants are not
affecled. It is not a luxury hotel. You
have under-estimated the revenue
that you will be getting out of this
1ax. To my mind, after some data
checking, I think, your revenue will
not be less  than  Rs. 500 crores
because from  {ive-star hotels
you were getting Rs. 150 crores. Now
lakhs and lakhs of people have fc pay
this tax. So it will be a colossal am-
ount. Again I request you to look
into it and do justice to the common
peaple who take their meals in AC
restaurants.

Bill, 1991-—contd.

The other aspect which 1 would
like to touch ig regarding the Income-
tax and depreciation. You have right-
ly said that it should be done on time.
basis because many indusiries have
purchased machinepy only last month
and they got full depreciation. You
have done it in a scientific way. At
the same time we should modernise
and have technological upgradation
and for that purpose they = have to
buy the machinery and other things
from forcign countries,

[The Vice-Chairman (Shri Shanlkar
Dayal Singh) in the Chair]

We want to see that our industrial
production goes up. But how can we
ahcieve that by reducing the deprecia-
tion allowance? 1 fear that most of the
capital-intensive  industries are in
the public sector. Infrastructure in-
dustries are capital-intensive and
most of them are in the public sector.
They will suffer more because of {his
redtction than multi-national com-
panies like Cadburys or Palmolive
which require far less capital as far
as machinery are concerned. So in
order that our industrial production
may go up we want that the techno-
logieg and processeg involved should
be brought into our country. This
kind of depreciation allowance re-
duction will not help us achicve that.
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Earlicr, we were giving investment
allowance and jinitial depreciation
also, But now they have all been
removed. The hon. Minister may
kindly look into this.

Sir, I wili again tulk about corpo-
rate tax. For the first time in the his-
tory of our country, the collection of
corporate tax was less than that of
income-tax in 1989-90. And this year
alsg, revised estimate was Rs. 6300
crores and collection fell far short of
by about 1,000 crores. Why has this
happened? What are the reasons?
Out of the 108,000 joint-stock com-
panies that are there 38,000 are not
paying any tax. Hag the department
gone into it? Year by year, the num-
ber of companie; is increasing. In
the year 1989-90, 10,000 new com-
panies came into existence. But the
collection of corporate tax was less
than that of income-tax. Why has
this happened? I gather from the re-
port of the Comptroller and Auditor
General  of India that most of the
companies conceal their income. Top
industrial houses conceal theip in-
come year after year. In the report
it i stated that in the year 1990-91,
the concealment of inCome was to the
tune of Rs. 200 crores. How? They
have showr bogus expcnscs. But as
if they are honest pecople, we are
thinking of giving them concesslon
once again. You are showing conces-
sion to those persons who have not
declared their full incame in a year.
You declare waiver of penalty and
reduction of penalty. You are giving
them a privilege again. I am happy
that you want to end this concession.
I compliment you for deciding that
this kind of facility will be given
only up to 31.3.1992 and after that it
will not be given. But my own ex-
perience about this is different. Those
who want to conceal are going to
conceal whatever incentive you may
give them, even if taxeg are reduced.
All the earlier schemes regarding
black money have failed. They have
not evoked much response. TUnder
one scheme, you said, “Declare the
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income and that will be treated sep-
arately and will not be added to the
other income.” What did they do?
All of them declared Rs. 15,000]- as
income in the names of their children
and so on and they did not pay any
kind' of tax. They divided it,

Sir, now I would like to give some
suggestions. We want that incentives
should be given for savings. And I
have reag today that in the Eighth
Five-Year Plan, they want that pri-
vate savings should be increased. In
this connection, I would like to draw
your attention to one aspect. Earlier,
on National Savings Certificates,
under both section 80L and section
80C, exemption was given. Now, for
the last two years, only Section 80C
applies to the VIII series of NSCs.
Section 80L has been taken away.
Now, who will lose? Not Jagesh
Desai: he is already getting interest
of Rs. 7000|-. I have already exhaust-
ed that. T am not going to 'get any
benefit. But those who are new
comers and who want to invest in
the National Savings Certificates,
will not invest in that Under 80-L,
exemption up to Rs. 7000|- for in-
terest is given. For dividend, an-
other extra Rs. 3000|- is given. But
all the interest together is Rs.
7,000]-. Even if it ig above that, you
will only get up to Rs. 7,000[-. So
those who have already invested over
Rs. 60000/- on the National Savings
Certificates, they are not going to get
that advantage. But if you want to
attract new persons for the National
Savings Certificates and do not give
thig kind of 5 benefit to them, then
why they will invest in it? I am not
going to get benefit because already
my income from interest is more than
Rs. 7000|-. Please revise it so that
you can generate more resources from
the National Savings Certificates,
The States will also get 75 per cent
share. By doing that, the States are
also deprived of that share becauze
the collection from the National Sav-
ings - Certificates is falling. That is
why I want that to be considered by
you.
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So far as the tax collection
machinery is concerned, you have to
tighten it. There is a colossal amount
of money which is being evaded by
way of under-assessment angd the big
industries which arc evading the tax
year after year—I am raising this
issue not for the first time—earlicer

the names of those indusiries were
given in the report. Who are those
industrialists ‘who are evading the
income-tax like this? What action

has been taken against them? How
many of them have been punished?
Now the names of those ‘industrialists
are not given in the report. Earlier
the names were given. This practice
should be revived so that they will
have some shame that now even the
people know about this thing that
they are tax evaders. So again start
giving the names in the report which
you have been giving earlier. I do
not know why this practice was
stopped. This should be revised.

Then 1 come to foreign exchange
aspect. I do feel very strensly that
if we always go on saying that the
non-resident  Indians are taking
away the deposits. it creates a fear
psychosis. Even if T do net want &o
withdraw it, I withdraw it. We have
to dispel that fear psychosis which
has been created. Probably, most of
them must have withdrawn it bea-
cause of fear psychosis. Youu  have
taken a very correct decision about
what you call exchange rate adiust-
ment. Exchange rate. we have done
according to the requirement. T wonld
like to ask you one question. Why
for eight or nine monfhs, the rates
of currency were not revised by that
Government? Was it not the Reserve
Bank of India was daily announcing
the rates of pound. sterling. dollar
and yen? Why for nine months, they
have not done it? If the Reserve
Bank had not done it. the Reserve
Bank of India was at fault. If at that
time_the then Government had given
instructions to the Reserve Bank of
India not to do it, then  Sir, -this
should Le investigated. At one stage,
we have: been in difficulty because
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we had to make it 20 per cent which
was a correct decision. But those who
were involved in agking the Reserve
Bank of Indiz not to have the cor-
rect rate of buying and selling of
pound and sterling they should be
exposed. What has happened? At a
stretch, the value of the import will
be increased by 20 per cent. Now I
am told—I may be right or I may be
wrong—from the textiles, there is a
demand that we should reduce the
prices because dollar now will fetch
Rs. 26 or Rs. 27. Though 1 helieve
that it was a correct step, I also feel
—1I may be wrong—that we are not
going tfo export more in ferms of
foreign exchange by this. Now I
ceme to market economy. America
talks about market economy and
there the quota ig fixed. In other
countries also, quota is fixed.

Fagumast = As @ Teg
s o SofY, o gEd AT WY vt g

SHRI JAGESH DESAI: Sir this is
mv last point and I will finish it.
That is why we have to see what
surplus we shall be able to Egenerate,
but 1 do feel that they are giving the
same concessions for the commodities
and manufactured goods. I think that
is not the correct stand. There should
be some weightage for the manu-
factured goods. We are able to em-
vlovy more labour here. They are go-
ing to export raw materials, finished
goods. That is what is going on now.
This is my information. May be, my
information is wrong. When the com-
modity prices are very, very sensi-
tive, you should see that they do not
increase further. We Thave the ex-
perience of exnort of oilseeds (Sing
dana) because of which the prices of
sroundnut in the domestic market
went up, Please see that this does not
happen and alsg see to what extent
we can have some restraint.

As regards the customs duty, 1
will give some figures of how the pre-

vious Government had  completely
shattereq it. [ must say something.
Tet them also know it; probably,
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they might not be knowing it, but it
is  my duty to place it before the
House. As regards the Central Excise
Anti-Evasion drive in the year 1988-
89, when we were in the Govern-
ment, 5,207 such cases were detected
and the amount of evasion found was
Rs. 862 crores. In 1990, 4,620 cases
were détected apnd the amount of
evasion was Rs. 517.89 crores. That is
what those Who were claiming that
they wanted to bring out black money
that they wanted to stop this kind o
evagion, had done. They did not do
anything sincerely; that is why this
situation has arisen.

Now I want to quote the figures of
Customs duty on baggages. In the
year 1986, 29.4 lakh passengers were
there and from them Rs. 315 crores
of Customg Duty was collected. In
the year 1800, up to November 32
lakli passengers were there and only
Rs. 188 crores were collected from
them. We have to see that in spite of
the increased number of passengers
why this revenue has gone down by
50 per cent. What are the reasons fo:
this? We have to find out the reasons
and we have to properly investigate
them and see that that revenue which
is due to the Government is alsc
collected. I can't answer here why i
has happened.

As regards the Excise Duty Collec
tion, in 1989-90 the same thing had
Happened. The estimated amount was
Rs, 22602 crores, but the actual
amount collecteg was Rs. 22,196
crores. On all the fronts, whether it
is Income . Tax, Corporate Tax or
Customg Duty, they were not able to

_deliver any goods; that is Why the
‘deficit was more and now that has
been handed over to you. Please

improve it now and see that the com-
mon men are not put to any further
difficulties and they are given some
“kind of relief. I hope the Finance
Minister who has an open mind wil
pcmﬂer over my suggestions.

. TH.E VICE-CHAIRMAN (SHR1
: NKAR DAYAL SINGH): Shn
R. K. Karanjia. The hon. Member is

L 15 SEP. 1991 ]
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going to deliver his maiden speech...
Wilerrupiavrs) .. Mailhur)i, he is
going to deliver his maiden speech
though in a Special Mention he has
aiready participated.

SHRI R. K. KARANJIA (Nomina
ted), Hon. Chairman  hon. Members,
I welcome the Fma.nce Bill ag a mini-
revolution provided one or itweo con-~
witions,—imperative conditons, are
observed. If properly handled in its
larger and all-embracing dimension
of am outright, wholesale systém
vnange—i miean an outright, whole-
sale system change—it could be the
small beginning of the resurrection
of the nation from a dead and dying
order. On the other hand, if distorter
or scuttled it could lead tp a tragedy
of the kind that the Soviet Umion
is oday experiencing. There is, of
course, a controversy over the IMF
trap with its conditionalitiés. But
since Mr. Manmohan Singh believes
that it is We Who have trapped the
IMF into a lean on our conditionali-
ties, rather than the IMF {rappibng us
on its conditonalities, I would suspend
the judgomentg till we see the results.

Meantime, one can only be happy
at the prospect of this so-called tigez
of Indian industry and finance being
released from captivity. 1 hope he
will go about the conquest of the
global market in the aggressive,
predatory way everybody seemg to
expect. Still, I cannot help recuunt.

ing a personal experience ot the
tiger. ) ) ) |
In the old days, Indian princea

used to take their British guests out
for hunting and, more often than not
the tiger accompanied the royal train
in g cage. He was either recruited
from the local zoo or a circus, When
we arrived at a jungle and perched
ourselves on the machans with our
guns ready to shoot the tiger was
pushed out of the cage. But the poor
animal had grown. so used to his pre
tected existence that he walked out
mewed, yawned and crawled . back
into it. I = sincerely hope that = our
tigers releaseq from the captivity of
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the licence permit raj wil] behave in
a more spirited, predatory manner.

The gut issue, as [ see it, is not
only to release our economy from
captivity but to firmly secure the new
economic policies against scuttle by
a lethal combination of bureaucrats,
politicians and businessmen wh,, have
acquired a corrupt, vetsed interest
in the old system. To overcome this
obstacle I would like to recommend a
few imperatives.

First of all, the imperative of
social unity and economic justice.
The excuse for a sick economy based
on a rotten system was the creation
of an egalitarian society with all
priority given to health  literacy,
employment ang the fight against
poverty. These priorities have been
observed only in their breach during
the past 44 years.

In my opinion the first priority
concerns land reforms. It is alsp our
biggest default to the majority rural
community. It has been scuttled in
all States except West Bengal where
the liberated peasant hag shown hir
gratitude for his land by returning
the Left-Front to power for the fourth
time in succession. As I do not see
any reference to this fundaemntal te-
form in the new economic policy I
would like to remind the Govern-
ment that this default is the father
and mother of all our failures in the
rural sector, like the so-called panch-
vat raj. Coming next to the impera-
fives of social equity and economic
justice, here are some facts and
figures collected at random. While
the Government cosis more than Rs.
1,50,000 crores annually nearly half
of our countrymen live below the
poverty line. They haven’t enough to
eat! And the Government’s excuse is
that they have no resources, no
money to spare. Naturally. Our mili-
tary expenditure is Rs. 16,000 crores;
add to it another Rs. 5,000 crores on
police—{ap more than on education,
health, sanitation and other priorities
sombined. The  United Nations

!
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-Human, Development Report of 199G

which measures the quality of life
in different nations, ranks India 123rd
amongst 160 countries of the world,
much below Sri Lanka which ranks

75th. Even Pakistan beats us as the
120th.
We have 35 million unemployed

registered at employment, exchanges.
We claim the wor]d's largest army of
illiterates: 350 million rising to 500
million by 2000 AD, beating the re-

cordq of the rest of the world put
together.

Healthwise, we have 10 million TB
patients, almost 15 million lepers and

15 million babies dying of water
borne discases every year. Infant
mortality in India is 170 per 1000,

while it is as low at 41 China.

All this and more, honourable
Chairman and honourable WMembers
Despite ap excellent industrial base
supported by the world’s largest
agricultural land expanse, backed
with vast water resources, sunshine
round the year and super-abundance
of skilled labour.

The 8econd imperative is of a na-
tional consensug betweep all parties
on all controversial issues, This could
be an initial step to coalitions lead-
ing up to national governments. That
is the verdict of the electorate which
hag decreed “hung” parliaments that
have “hanged” two governments, one
after the other, in a short period ot
18 months.

Thirdly, T would recommend an
outright, wholesale system change.
That is what my speech is all about.
The eccnomic revolution we are con-
templating must be extended to
cover al] aspects—palitical social as
well as economic—of an outdated and
counterproductive system. You may
well ask: Why? What is sp wrong
with the system? Well T call it a
black market system—of the black
marlket, for the black market, run
by the black market. It has been
proved wutterly false, bureaucratic,
status-quoist, casteist, reactionary
and wasteful, frozen against social
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change and corrupt to the bone be-
cause it ig built on vested interests
in wrong policies and actions.

You see the evil brood of its failur.
es crawling all round the country
like snakes and scorpions, Look at
our frustrating relations witp neigh-
bours like China, Pakistan, Bangla-
desh and Sri Lanka. Remember, we
liberateg Bangladesh only to be kick
ed in our back side. If our most pre
cious son was butchered by the
LTTE's ‘human bomb’ remember, we
played ng minor role in the fabrica-

t{ion of this monster. Consider the
heavy burden of maintaining two
costly fronts against Pakistan and

China. Can we afford to continue this
enormaoug waste?

The changes I am suggesting must
include both the form and functions
of the Government, Centre.State re-
lations, our neighbourhocod policies
distortions in our stand on non-align-
ment, socialism, even secularism,
above all, the imperativeg of account-
ability and responsibility  besides,
of course, the economic policies al
ready under review. Take Centre
State relations as an example. Our
liberal federal Constitution has been
distorted into a unitary dictatorship.
This is the main cauge of the upsets,
insurgencies and separatist move-
ments in the Stales. The liberalisation
of our economic policies must be
followed by greater autonomy for the
States in a genuinely federa] system.
That is tht only solution I can see
for the insurgecncies in Jammu and
Kashmir, the Punjab, Assam and
other places all gver the country. 1
would urge the Government and
Parliament to read the writing on the
walls of the Kremlin before it is
too late. In my humble opinion, all
insurgencies in Kashmir, the Punjab,
Assam, whatever, wherever, can be
resolved by de-centralisation and de-
volution of power to the States and
local bodies like the Panchayats and
Zillg Parishads.

Finally we must institute a serious
modug operandi for thinking, evolv-
ing, planning and activising the new
policieg based pn a new system, may
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be a new Constitution to replace
the present hotchpotch based on the
Government of India Act of 1535.
This hag to be a high level statutory
body, like a panel of leaders of all
parties. In fact, the new Parliament
might onvert itcself into a consti-
tuent assembly for this high and
usgeat purpose. Mr. Vice.Chairman
ang Members, T am not suggesting
anything impossible. I amy recom-
mending 4he only possibility of sav-
ing the new economic policies from
sabotage by a  counter-productive
system  For the past 44 years, we
have been blindly rolled round ana
round and up and down in a roller-
coaster without any time or pause to
think and find out whether we are
going in the right or wrong direction
only to discover the very foundation
of our polity—that is, our socio-eco-
nomic ideology—blown into a
shambles, All I urge is ap intermis-
sion for some thinking or may be
re-{tinking, for what the Americans
call-an “agonising re-appraisal”. The
discovery of our economic blunders
all along the roller-coaster side is
just the tip of a Himalayan iceberg
of bungles wunderneath. I seriously
recommend a pause to consider their
awesome consequences and to tfake
corrcctive action before it ig too late.

1991 ] Buil, 1991—contd.

SHRI VISHVJIT P. SINGH (Maha-
rashira): Mr. Vice-Chairman, Sir I
wauld like to congratulats the hon.
Member for the excellent speech ha
hag made ang for the ideag which he
hag put forward, While congratulating
the hon. Member, I woulq like to ap-
peal to my own party Members and
the hon. Members of the Opposition
not to take any objection to certain
things which the hon. Member has
seid... (Interruption) ...I am just
anticipating. . . (Interruptions) . . .

SHR1 KAMAL MORARKA: This
shows that he has some objection...
(Interruprions)

SHRI VISHVJIT P. SINGH: I ap-

preciate the sincerity I am just
cautioning. .. (Interryptions) . ..
SHRI R. K. KARANJIA: Sir, all

through my life I have welcomed
objections and I will continue to wel-
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tome them as long as I have legs to
gtand upon,

SHRI KAMAL MORARKA (Rajas-
than): Sir, I am glad that the Finance
Minister is here today when [ am
making my submission on the Fin-
ance Bill. When 1 was speaking on
the Budget’ unfortunately, 1 did not
have the honour of his héaring it in
person. And unfortunately when he
replied to the Budget debate, I was
not present. I do not want to waste
the time of the House again in going
over what Isaidin my Budget speech.
But, before I begin my submission
on what I have to say on the Finance
Bill, 1 must express my deep anguish
at one part of the Finance Minister’s
reply to the Budget debate. T had
gaid in my speech that we have a
non-political person as the Finance
Minister. Thig is a statement of fact.
I thought it was a compliment, 1
said, it was a coincidence that only
twice the country has had devaluation
and at both the instances there was
& norn-political person as the Finance
Minister. That is what I said. But I
see from the 7record, I read ipn the
press that the Finance Minister ap-
parently thought that I haye said
something unplcasant. And he had
the occasion to say in his speech that
he is n non-political person and he
would not like to practise the type
nf politics that many of us did. And
he wust:d various phrascs, the most
thartiable word 1 can use for that is
Innuendoes. But I did say iIin my
speech that it appears from the time
that he took over as the Finance
Miniser and by the time he deliver-
ed his Budget speech, he has made
great strideg in politics. I have to add
forcefully that in the last seven
weelks that 1 have seen him function-
ing. it appears, that not only he has
picked up politics in the way he re-
plied -to my Budget speech. instead
of replying to my voints, he hag done
exactly what a typical politicians
docs; when you do not have argu-
mentg to answer, you take the help
of innuendoes. 1 am really sorry
that the- worst trait of politicians
he wanis to pick up first. In
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three years, I have ftried my
vest ncCver tp cast aspersions or pass
value judgments on colleagues. And
I would expect that, at least from
this Finance Minister, for whom I have
great personal regard. I may differ
on the policies that he has pursued.
I strongly feel that many of the
things that this Government is doing
will lead us to economic disaster. But
that is an objective assessment.

THE MINISTER OF FINANCE
(SHRI MANMOHAN SINGH): If I
haq said any words unintentionally
casting any aspersions on his charac-
ter, ability and integrity, I scek his
forgiveness. That was not my inten-
tion. ¥
SHRI KAMAL MORARKA. Thank
vou so much.

glo TERIHT QLT : (ST 93W)
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SHRI KAMAL MORARKA: Sir at
the outset, I must say that the big-
gost problem  facing the couniry,
whieh is under discussion, is the
balance of payment problem. And

.most of the policies that this Gov-

crnment has announced &are pur-
portedly to help solve that problem.
Sir, 1 feel that the balance of pay-
ments in the long term, can be solv-
ed only by a favourable balance b©f
trade. Over the last ten years, we
have had an incrcasing deficit in the
balance. of trade and that iz why the
balance of payment position is bad.
Sir, we have the figures given by the
Reoserve Bank of India. And now
we have the figures given by
a2n International body, the Organisa-
tion for Economic Co-operation and
Development (OECD), which carried
out a study on the debt of various
couniries. Sir, on an objective ana-
lysis, it is very clear that 1987 was
the watershed year for the Indian
dabt to go out of control. The figures
are very clear. In 1986, the total
short-term debt by the Government of
Tndia was 2.9 billion dollars. In 1987,
it went upto 4.9 billion dollars. We
increased our short-term dept by 2
biliion dollars in one year—1987. I
am surpriseq that my friend, Mr.
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Jagesh Desai wants us {o believe that
everything was hanky-dory between
1985 and 1989, when their Govern-
ment was in power, and the economy
starteq drifting aiter the National
Front Government took over and
later onp when our Government came
to power. Sir, if it is only a question
of polemiCs or political argument, 1
have nothing o say. But if the hon.
Member seriously believes it to be an
economic analysis and if this Gov-
ernment seripusly believes that what
has happened betweep 1985 and 1989
was good for the country, then Sir,
We are in serioug problems. We must
understand that what we have to re-
verse is what happened between 1985
and 1989. Between 1985 and 1989 the
country might have developed. There
might have been good development.
But two things that have happened
between 1985 and 1939 definitely need
to be reversed. One is, we have
obviously taken loans, short-term
loans, for long-term purposes. A lot
~f "undian companies de that. They
i *co.ne sick and step into BIFR.
I:lia's economy cannot go to that.
VWfe are in a soup precisely because
you have takey short-term loans to
tse it for long-term purposes. All
that is required is to objectively dis-
cusy 1. It is no use blaming who
¢id it or why he did it. The ques-
tion is, it hag been done. It is the
country’s debt. What is the best way
iy organize this debt into long-terra?
I‘._is short-term again. Taking an
I'"M loan and repaying this debt is a
good strategy in the sense that the
IMIF loan will be a long-term loan
kut the debt will have to be repaid
by generating your own surplus.

So, wé come back again to export-
irnport deficit or surpluses. Nobody
should be under the impression that
the IMF loan can solve our problems.
If the problem of the country is that
we have taken too much loan, the
silution cannot be to take more loans.
I should be apparent to everybody.
Fut if the IMF loan is essential today,
Irt us use it to extinguish this short-
trrm debt. Let us bring this short-
¥ rm- debt back to managesable pro-
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portions. Otherwise, we will not be
able to run lhis economy on an even
keel. :

Sir, talking about the import-export
surpluses, nximscrip is a welcome
move. It could haye been done five
years ago. If five years ago we had
a link betweepn import and export, we
would not have come to this situation
today. I would request the hon. Fin-
anee Minister to use hig clout to see
that non-oil export-import balance
should generate a minimum  surplus
as fixeg by him. Angd that can be
easiiy done by monitoring the Exim-
scrip ratio. As you know, in India
those who are in exports today are
having as bonanza. They want this
W bhe increased from 30 per cent to
40 per cent, Knowing my friends—I
am aiso from the background of trade
and industry—they will come and
give all sortg of stories and want to
bring 1t to 50 per cent or more. No.
We should have a very tight control
over the export-import situation and
the non-oil trade balance should be
fixed by the Finance Ministry and
ensured.

Then the question comes of oil
imports. Whatever surplus is availa-
ble in the non-oil 1mpprt-exp61-t,
cther than that whatever is the deficit
is ihe real problem of the country.
And, Sir, I would again reqeust the
Finance Minister. Oil is a subject
under the Petroleum Minister. The
most unfortunate thing is that over
tne last four or five years in the
country the indigenous oil output is
noi going up. ‘On the contrary, it is
golrg down. Now, oil will always
be required in the long run. So in-
stead of giving into the IMF or =~ the
Worlg Bank, let us have the US oil
companies coming and exploring oil
and at least let us guarantec that in
the next five or six years we wil] have
another 10 million tonnes of oil of
our owmn,

Sir, the seconqd point ig about the
fiscal imbalance. Though the Fin-
ance Minister ig trying to stick to
6.5 per cent of the GDP, as Mr: Ya~
shwant Sinha had announced in Feh:
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ruary, and if he finds it difficult be-
cause of his fertilizers subsidy—all
my sympathies are wity him for
this—but unfortunately again we are
taking to soft option. There is ab.
solutely no effort tocutdowpn Gov.
ernment  expenditure. We are only
talking of retaining the fiscal deficit
to 6.9 per cent by other methods, by
selling public sector shares, by cor-
porate taxation, which is welcome,
but not by cutling Government ex-
penditure. Government cxpeunditure,
even to the layman, is absolutely
wateful ang has gone out of aly pro-
portions, Take Police, for instance,
security to VIPs. There pre so many
obsolete projects being run by various
Ministries which serve no useful pur-
pose. But I understang that the
Finance Minister would find it very
difficult, because every Ministry will
come and say: We cannot cut il be-

cauge this is essential and they will

give reasong for everything. This is
where the surgeon’s knife should be
converted into the butchers knife.
And it should ruthlessly cut down the
expenditure over the mnext three
months. Before the discussion gn the
next Budget begins, there should bea
serious effort to cut down wasteful
Government expendifure, We are a
poor couniry. We must learn tolive
within our means. The Government
should set the pace, Today the com.
mon man's impression is that the Min-
isters and the politicians are living
like a lord. This is a very bad im.
pression even for the gocio-economic
conditions of our country ¢o which T
will come in a few  minutes But
purely on economic groungd there is
no justification.

Government expenditure should be
cut at least by onethousand crores.
It should be cut mercilessly and ruth.
lessly. And nothing isgoing to hap-
pen. There are projects which never
materialise, they are not going to
materialise. It may be giving employ.
ment to a few people, Please cut it off.
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Thepn 1 comie to the defence expen-
diture. Derfence is the holy cow.
At one time whep the Congress party
wag in the opposition, they started
saying that i you cut defence ex-
penditure, you are against the secu-
rity of India. Sir, it is not so. Within
the Veience Ifinlstry there ig a lot of
wasteful expenditure. After a]l the
Defence Ministry is a part of the rest
of the country. These people have
nol come from abroad as a special
case. They .aave got the same Ppsy-
chology as tha rest of us. Moreover
because they are not scrutinised, and
they ar: treated as spegial, There is
mere a tendency of waste. Whatever
is required for the army, air force,
navy, eguipment, for morgle of the
officers, that should be ensured but
there is g lot of civilian expenditure
within the Defence Ministry. The
Defence Ministry is spending a Iot
of money, Iot of wasteful expenditure
which can be easily controlled. We
have sean in the Iran-Iraq war, a
motiern warfare. It is not a question
of the number of men, they require,
it ig the type of equipment and stra-
tegy. We are spreading too  thin.
We have g very large army. Probab-
iy in modern times. I am not saying
you reduce the army, but certainly
vou can put a curb on increasing the

army. What you need is good qua-
lity equipment. You need modern
WedApurns .

Again I come to 3 wvery sensitive
subject. Ip buying armaments there
should te no politics. If you are
buying armaments you must buy the
most, avriaments whicp are suitable to
the ainy. There is no use trying to
saddle tnem with armaments which
they cannot uce, when, God forbid,
the need may arise. So far defence
again thore is a need. There was a
commitfce under Mr. Arun  Singh
get yp by Prim.» Minister V. P. Singh.
1 dor’t know what has happened to
the report. But I am sure Mr. Arun
Singh being what he is, he must have
mede sorae useful suggestions., If de-
tence expenditure can be curbed, all
efforts should be made to do that.
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The third thing is for augmentir.
income and correcting fiscal balance
Everybody agrees that public sector
is, not doing well. Siy, public sector
unfortunate]y has been elubbed as
if it is one company. It has about 270
to 280 companies. T don’'t agree with
either viaw, I don’t agree that public
sector is a holy cow. If ti makes los-
ses you go on tolerating it, because it
is good socialism. It is bad socialismn.
[ don't agree with the viewpoint that
if you privatise it, it earns better. In
India in the functioning of the public
sector angd the private sector, the em-
pirical data suggests that there is
not much to pick and choose, It is
the sector that counts, The oil sector,
petro-chemical sector, electronics
sector selectively are doing well,
whether they are in the public sec-
tor or in th eprivte stetor. JDPL is
doing equally well compared to pri-
vate sector companies. Where there
is sickness, there is sickness. The
textile sector is sick. The public sec-
tor textile is also sick.. The private
gector is sick. In fact the public sec-
tor textile has grown out of the pri-
vate siek sector, So, the ownership
by itself cannot guarantee or cannot
affect the functioning of the unit. It
is the management, it is the market
condition and management of the
unit. It is totally irrelevant who owns
it. Here I want to add originally the
public sector in India was in key
areas of economy like oil, steel, ship-
ping, defence, atomic energy.

Sir, in 1970s when Mrs. Indira
Gandhi came to power with the
Garibi Hatao programme, there were
two shifts. One was the public sec-
tor should enter the consumer
industry. Because that was a profit-
able industry, why should private sec-
tor make profits? The public sector
should also make profits. So, Govern-

ment entered into that area. ITDC
hotels ~ were  expanded, Modern
bakeries making bread and soft-

drinks. Then ths Government went

to trade, State Trading Corporations,
MMTC etc.

[ 18 SEP.
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A1) this is post-70 development.
Then there ig also the takeovtrs, that
whatever is sick in the private sec-
tor, you will take over. In the textile
sector, you have taken over 120 sick
units; then sp many engineering unii:
in Calcutta—I don’t name them—have
peen taken over, which were made
sick by the erstwhile foreign com-
panies and other Indian companies in
the country, Now, if we have come
to the conclusion that it is not pos-
sible to run such an unwieldy public
sector, my first submission to the Fin-
ance Minister is that he must shed
excess baggage instead of privatising
ONGC or the Steel Authority or the
rndian Oil, which is very easy to pri-
vatise because they are making moncy
and anybody can get up and say he
will run it. So, shed the excess bag-
gage of these units. Then sbout the
sick textiie mills, auction them out.
Taxpayers’ money nced not be paid
to them to suffer losses on these
undcrtakings. Not that all the 120
mills are not required; you ask NTC
which are the mills which can be
made viable during the next 2 or 3
years; they are not more than 40. For
the remaining 80, please auction them
oul and sell them at whatever tho
price they fetch, even on one rupeet.
But from the next day, it is the lia-
bility of the private entreprencur io
run it. We have got entreprencurs in
India compared to other developing
countrics, like Nigeria ete. where they
have even to get enireprencurs from
outside. India is a country which is
wrell-placed in entrepreneurship. That
is one thing in this country. Even
take a cobbler on the street. You g
to him and after threg visigs you will
find he has made some gadets 1o
make hig job  easier. Technology
development is very natural in this
country; may not be hi-tech; but pes-
ple develop their awn. So, if this way
these mills are handed over, some-
body will run them and run them
reasonably profitably. May be he can-
not employ all the labour. That
brings me to the next point.

With all this industrial policy that

you have announced, private sector
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is saying about the exit policy. What

does this exit policy mean? If we are
going to put 500 thousand workers
out of employment, it will crcate a
socio-economic unrest which this
Government will not be able to
tolerate. Please don’t do it; don’t be
under the impression whatever your
partymen or your supporters may iell
you; please take my word for it; I
mean well for the Government; please
don’t start a sbcio-economic = unrest
in the organised labour as you will
not be zble to withstand it. The pre-
sent policy is good enough. Thnere 1s

the BIFR which itsclf is & good exit"

mechanism. They examine a project
and wienever they find that labour
has to be reduced, they call the
labour union, and my knowledge is
—and 1 dom’t think I am wrong—
most of the labour unions are co-
operating in the rationalisation prog-
ramm~. So, there. is the exit policy
alrea 'v. What probably the industri-
alists vant is the blankecf exist policy
that ‘hey may just close down = ‘the
unit andg put 3000 workers out of em-
ployment. Jn a welfare State—ang 1
don’t znow whether it ig a Socialist
State; it is a Welfare State—like
India, it is totally out of question.
We should not cven think of allow-
ing the so-called exit policy; it should
be banned. Government should not
even use such words. You can’t think
of putting lakhs of people out of
employment. But if the excess bag-

gage of the public sector is unloaded |

ang selectively you get out of the
consumer industry, I am sure, core
sector can be well Tun by public
sector. We have good sets of mana-
gers in the public sector. Given pro-
per authority and autonomy, where
Government should be like® the
owner, like in private sector, they
should show better results. After all,
private big houses also employ mana—
gers to run their companies; it is not
the family membeérs of those houses
who Tun them. They remain only
the owners. They appoint managers;
give them proper authority and res-
ponsibility ‘and proper remuneration

|

- business.
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and they get results. Government

" should do the same. I see no reason

why Government companies cannot
be run as well provided proper work
culture is developed. Dr. Vikram
Sarabhai—I pay my tributes to him;
he is no more; he died 20 years ago—
made a study on control and manage~-
ment of public sector wundertakings.
t was a very valid document in which
he aluncited how public sector
management can be made autono-
mous while conirol can be retained
by the Government. Control and
management are two different things.
Unfortunately, in our system, the
Government itself starts managing,
or-interferring in day-to-day activitics

and it hecomes an alibi for the
manager. When he cannot perform
he sayg what can he do; it is the

Government which directs. It is the
work culture that counts. Pusiness
ig business. "It has to be run like
Profit will go to the
owner’s i.e. the Government, as-
happens in the private sector.

My final point is on
taxation and banking. T have nothing
much te say on the tax proposals
which the - Finance - Minister has
brought. In fact, I feel that this must

be only an ad hoc taxa-
4.00 P.M. tion. ¥ has set up a com-

mittee, the composition of
which gives me great confidence be-
cause that committee is supposed to
propose taxation' reforms, I do. not
know what the committee will do. T
will just giveafew suggestions For
instance, if you take the expendijture
tax, which Shri Jagesh Desai criti-
cised, apart from the logic whether
airconditioned restaurants should be
taxed or not, I feel that with the
present tax system, i is not possible
for you to administer the collection
of taxes at so many points. The entire
system has become corrupt. . [ may
be pardoned for saying this. I am
not passing judgement against any-
body. But the fact is-that, in the sys-
tem - as it exists today, --unless - the
points of collection are reduced, you
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time, you will have to widen your
tax base. The correct method is to go
in for presumptive taxation. Even
sma!l Testaurants laundries, eating
houses, even panwallas, all of them
have their income beyond the excmp-
tion limit. My friends keep on asking
for =3 increase in  the exemption
limit, which you are not increasing.
Who is paying this tax on income be-
vond Rs. 18,0007 Except the salaried
class—pardon me for saving this—
no self-cmployed man is  honestly
paying his tax. So ultimately, the
crushing burden falls on the salaried
man. Inflation affects only the salari-
ed man. The person who is self-em-
ployed manages his affairs in 3 man-
ner that he does not need to pay tax.
So, the corect answer is, you must
put presumptive taxation on self-
employed people. Every person who
is self-cmploved must pay tax. It
mayv be Rs. 500 every year. It may be
a flat rate. The ©previous Finance
Ministers have done it in some cases
like timber, liquor, etc. In a very
sm2]] area_ there is presuraptive
taxation. Thig principle needs to be
multiplied. All the small business
people must pay a fixed tax irrespec-
tive of their income, because you will
never be able to monitor their in-
come.

On the banking side. I must cong-
ratulate the Finance Minister. Some
of the actions he has taken really
create confidence in the honest man.
If a bank's Chairman’s performance
has been bad, he should be sacked:
he should certainly not be given ox-
tension and should certainly not be
put In a bigger bank. In our svstem.
lots of pressures are there. We are
all familiar with those kinds of pres-
sures. T think, the Fiance Minister
should be firm. Please clean the
banking system The State Bank of
Tndia is the premier banking institu-
tion of this country among .all the
banks and institutions that we have.
Still it. stands different as a  bank
which has at least 50 to 100 officers,
at a given time, who are competent
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to run a bank it self.. It is surprising
that the last two or three Govern-.

ment; thought it fit to appoint as
Chairman of the State Bank a person
from outsid¢ the State Bank. At the
same time, for other banks, State
Bank officers are 'sent as Chairmen.
It is an irony. It happens due to vari-
ous pressures which I need not ex-
plain here. So, what is required is
that the State Bang of India. since
that is the best we have at the mo-
ment, shouly be utilised s a premier
institution. Choose the people from
that. The Finance Minister hag him-
self been a bureacraut for more years
than I can remember. He can choose
a competent person. Pleage send them
ta different banks as CMDs. It is not
possible to eliminate corruption.
Please make a start. Please give a
signal to the small creditors, small
demnositors and the small persons who
dezl-with the bank, that the bank
means business. The Committee that
lag been set up under Mr. Narasimh-
an, what is it for? T do know what
kind of instructions he has -given.
Restructuring. in India, is not easy.
Even in regard to the seven  sub-
sidiaries of the State Bank of India,
how many times yave I asked for
their merger into one bank or two
banks? But it is not possible to do it.
I do not know whether all the na-
tionalised banks will merge into
three or four banks. And I don't
know what the Committee will sug-
gest in the first place. But please
make an effort to see that competent
peovle are put in the correct place
and that can be easilv done. You do
not need any committes or anybody

for advice. The Finance Minister
himself can do this.
THE VICE-CHAIRMAN (SHRI

SHANKAR DAYAL SINGH): Please
conclude.

SHRI KAMAL MORARKA: I am
finishing with just two suggestions.
One is on the wealth tax There is
a lot of discussion. Prof. Kaldor came
to India and he had fiven a report
on which the whole’ taxation strue-
ture is working today. Wealth-tax
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was not meant as a tax for revenue.
It was meant to cross-check if a man
has evaded tax over {he years. His
idea was, if you have to show the
assets and liabilities year after year
for wealth tax, the Income-tax offi-
cers can sce Whether that person is
not adding too much wealth on which

he has not paid tax. Sir, over the
years, as it usually happens in a
deficit economy, it has become a

source of revenue. When it becaomes
a source of revenue, it becomes a
source of tax evasion. Now, there is
some reduction in the wealth-tax, I
think, in a progressive taxation a
signa] should be sent. There should be
a differential wealth-tax. Wealth
which generates income should be
exempt from tax. Wealth which does
not generate income should pe sub-
_Jecteq to wealth-tax. There should
"be a signal sent. Those who hold
jewellery, hold gold, hold cash,
should be taxed because they are
just keeping it and it has no relation
with the economic activity of the
country. But people who are invest-
ing money in business, in shares,
depositing it in banks, etc., are get-
ting income from this and it is taxed.
Therefore  you should not tax them
again, You should exemption them
from wealth-tax. Of couyse, they will
have to fill in the necessary form for
the purpose of cross-checking. But
wealth-tax op all income-bearing in-
vestments shoulg be totally abolish-
ed. This will be a proper signal, this
will be a correct signal, to the tax-
pavers, and the money will be chan-
nnlised into investment and produc-

tivn, which is the aim of this whole,

exercise. (Interruptions)

¢HRI JAGESH DESAI: You can
give come relief in respect of the
shares, benk deposits, etc.

SR KAMAL MORARKA: The
time has corme. Thete are many points
made by Jageshji which T wanted to
touch upon, like GDP, ete. There is
a hir shift in the GDP fo the services
sector without any corresponding in-

Ll Finance Bill (No.2) [ RAJYA SABHA ]

Bill, 1991—contd. 156

crease in employment. Thig kind of
GDP growth is a phoney growth and
we should not pe misled by it. There
is no time to deal with the other
points. Maybe on some other oc-
casion, I can do so. Thank you very
much, Sir, for bearing with me. [
hope the Finance Minister will con-
sider the points made by me.

DR. YELAMANCHILI SIVAJIL:
(Andhra Pradesh): Sir, there is a
difference between Part A and Part
B of the Budget presenfed by the
Finance Minister. The objectives
contained in Part A of the Budget
are well-dirccted and. to some ex-
tent, Members from both sides, cut-
ting across party lines, have sUpport-
ed them. But what about Part B? I
donot know  whether, wittingly
or unwittingly, the learned Finance
Minister hag fallen into the trap of
the draftsmanship of the bureaucrats.

SHR; KAMAL MORARKA: He
was himself a bureaucrat.

DR. YELAMANCHILI SIVAJI:
That is why [ say this, Sir, the Fin-
ance Minister, during the last three-
four days, has been reiterating his
stand that in the coming month and
a half, the prices are going to come
down. It is self-contradictory. For
the prices to fall by the middle of
next month, we have to import edi-
ble oils, fertiliser and other things.
At the samc time, we are having the
balance of payments crisis. Eeven
according to the annual report of the
Reserve Bank of India, the balance
of payments position is to the tune
of Rs. 15,000 crores. It is contrary to
the assertion of the Minister that it
is less than Rs. 10,000 crores. It does
not stand fo scrutiny.

Now about exim scrip It has been
mentioned by Mr. Kamal Morarka, I
may not subscribe to the view of Mr.
Kamal Morarka. What I feel is that
it is not a democratic move, It is a
capitalistic move, Now, the exim sec-
tip is given. It goes in the market.
The Government has no control over



13

1 57 The Finance Bill (No.2)

IDr. Yelamanchili Sivaji]

the journey of the dollar in the mar-
ket, what it buys, how it goes and
how it generates black money. Fortu-
nately, or. unfortunately, the Fiunce
Minister has recently excmpted the
premium on the exim scrip from the
purview of income-tax. I can under-
stangd if you give relief to the rmanu-
facturer, Some product is manufzctur-
od and it is exported. On it, you give
some kind of a relief, you give this
exim scrip to the manufa-turer. This
I can understand. This is one aspect.
But if raw material like raw cotton
or raw jute is exported, there is w0
point in allowing the benefit of exim
scrip only to the trader. There is no
free processing involved in  expor-
ting the same. Just the trader coilects
it from the grower, packs it and ex-
ports the same. There is no  value
addition in that export. If at all the
only job the exporter can do, it is that
he can sopil the fraditional market in
the international arena,

Day in and day out, recently about
1 and half months back, {there was a
news item in the ‘Hindu’ tt:at our con.
signments were held up ir U.S. ports
for want of proper qualit:r  control.
Many a time even our tobicco that is
exporicd tg China is diffevent in
quality, there is ng quality control.
The Agmark department in our coun-
try is so cheap that it car issue any
certificate for just Rs. 10].. Also this
Agmark certificate does nct have any
value in the international martket.
thereby our demand for tobacce In
China has gone down from 38,000 tons
to nil. So, T would suggest ‘that when-
ever raw material is  exported, the
benefit should percolate to the lower
level, to the grower. It may not be
possible for the growers to utilise the
benefit directly, but the mighty Gov-
ernment of India is havinz its own
Commodily Boards, like Tobaecg Bo-
ard, Coffee Board, Tea Board, Suices
and o on. Let these Comm dity
3oard orgsnise snd they cn act’vate
that the benefits of the exim  ccrip
could go the grower in the form of
importing qualitv fertilisers, pestiei-
des or power tillers ete, They could
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be imported in our country at a low
cost and distributed on pro rata basis
total production of the concerned

- Lo woowers who contribute to the
cottuodily.

Then, 8ir, we expected that the hon.
Finance Minister, while responding in
the other House, would make certain
anhouncements with regarq to certain
reliefs, hut surprisingly there was no
such announcement except reducing
tax on horse races. T do not know
what prompted the Government to
reduce the tax component on  horse
races, We expected that ap least the
cmemption limit on income-tax may
gv up to Rs. 50,000. The present ex-
emption limit of Rs_ 18,000 was incor-
porated in the year 1985 Looking at
the oresent inflationary trends, it
would guffice if it is raised to Rs.
50,000.

Sir, similar is the position with re-
gard to cxpenditure tax. In the form
of expenditure tax the Government
praposes ¢o collect maore than Rs. 160
crores per annum from the eatables
of restaurants, In the earlier Finance
Bill, when it was presenteq on 24th
July, four conditions were laid down.
“he four things were, air conditoning
separate cloak rooms, telephone and
deep freezer, Qut of these four if a
restaurant had any two, it attracted
naymznt of tax. But the Minister is
znod enough to reduce it to only one
condition of aipconditioning. This way,
he has made it stil] harsher. If there
iy an airconditioner, it will attract pay-
ment of tax, If an idlj or coffee is
taken in asmal] airconditioned hotel,
it will cost 60 to 70 paise more here-
after. It is also a fact that in several
States In these days ther are power
shortzges and power cuts. At several
States in these days there are power
shortages and power cuts. At several
places there have been power shut-
downs for nearly six to seven months
in a vear. Or. in the remaining part,
for another two, three months the air-
conditioner may not funection. Under
these circumstances, what mechanism
docs the Government propose fo ev-
olve o see that the revenue i3 pro-
perly colletced and the collected re-
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venues deposited with the  Govern-
ment? And when the airconditoner is
not functioning or when power shut-
downs are there, liko in the cinema
theatres, how does the Government
propasc to exempt them from this tax?
Sir, much was discussed and much
wag talked about the fertilizer prices
but no mechanism has been evolved
so far about the pricing policy. A dual
pricing - policy has been introduced..
(Tme-bell rings) ..
to suggest to the Government that the
dual pricing on fertilizers and the hike
in fertilizer prices be withdrawn.

With these words, Sir, I thank you.

SHRY SHIV PRATAP MISHRA
(Uttar Pradesh). Honourable Vice-
Chdirman, Sir, I am really grateful
to you for allowing m~ to speak on
the Finance Bill which js brought to
this House by Dr. Manmchan Singh.
He presented the budget when the
country was facing an extreme finan-
cia] crisis. T feel that he brought this
Rill also amidst an unprecedented fin-
ancial crisis which the country was
facing. It is not 2 mere hypothesis but
a _substantial truth because from 1985
1o 1989 India’s debt wag round about
Rs. 25,000 crores. After 1989 it shot
up to raore than Rs. 69,000 crores and
mn 1990 it touched more than Rs.
81,000 crores. So there was no money
even to payv the interest on the debt
which we had.

Trcar say that there was not only
a-finanical crisis but at that time we
had a social crisis also. There ware
also social nroblems whirh the coun-
-iry was facing, T cannot forget the
ghasttly scene at Gajraula in Uttar
Pradesh where some nuns were raped.
T cannot overlook the incident of
Bahraich wherer Muslims were mass-
acred and, at the same time, T cannot
also forget the episode 2+ Avodhya
where Hindus were slaughtered.

While eriticizing the financial situa-
tion in the country, some of my colle-
agues in the Opvposition have stated
that the Finance Minister has
sent gold out of thig country and has
devalued the rtipee. Sir, here 1 want

.So, 1T would like

|
|
|

Bill, 1991—contd. 160
to tell ycu that sending gold out of
this ecouniry was inaugurated by the
Janata Government in 1877—by Shri

Morarji Desai and Shri H. M. Patel
Later on, Sir, the financial position of
the country deteriorated and it brou-
ght the economy in crisis.

SHRIMATI KAMLA
(Bihar): This is wrong,

SHRI SHIV PRATAP MISHRA:
Why?

SINHA

“ SHRIMATI KAMLA SINHA: Beca-
use yoy are stating a3 wrong fact...

(Interruptions) ..

SHRI VITHALBHAI M. PATEL
(Gujarat): You don’t know. ..
(Interruptions) ...

SHRI SHIV PRATAP MISHRA:
How do you know?. .. (Inter-
ruptions) . ..
2To TATHT LI6SZ @ 300 ¥IO

AT =T | 1800 TIT FY VAT

tﬁ’T]"JT;-{\' I"éi' 35 'r'ﬂ"?% Ef T H‘T"r
5 fear, fegar =g =ifeq s
9T )

JuHIETH (=it vwTame fag) :
LEATETR K@ O

TTo TG QeIT : 59 3TH
gzen w1 W wiE viEe 1 goed

gfear @g vg gfaa ot

Iuaweed (s Wz far
T weedm o AT &, ¥ oAV 2
. (Fmaea). ..

SHRI SHIV PRATAP MISHRA:
Sir, when Dr. Saheb took over as the
Finance Minister of India, we had
foreign exchange reserves of Rg. 2,500
crores, That was sufficient for pay-
ment for our import bill for 15 days
only. So, in this situation he became
the Finance Minister. I can certainly
say thag to bridge the gulf = between
exports of about Rs. 32,000 crores and
imports of about Rs. 43,000 crores, the
hon, Finance  Minister brought two
sucessive doeses of devaluation which
was necexsary and which was accep-

) :
|
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ted by world economists, the decanal-
isation of items of import and intro-
duction of the exim scrips. I am cer-
tainly sure that the exports of India
will be ecrtainly promoted and that
by that we will carn  more foreign
exchange. So, that was the time,

Mr. Karanjia has made 3 compari-
son and he has mentioncqd about a
tiger. So, I rceall a story of the Chin-
ese philosopher, Confucius. Much be-
fore the second ‘opium’ war in China,
he has narrated therc was an unprece-
dented financial crisis which was fac-
ed by China. So, he was walking
through a jungle. He met a woman
who was weeping there. He asked,
"Why are you here ipn the jungle,
and why are you weeping, old lady?’
She said, ‘A tiger has eaten my
father-in-law. The tiger has eaten my
husband and my only son.’ He asked,
‘Why arc you here then? She said, ‘An
oppressive government is fiercer than
a figer’. So, I am here living in this
jungle.

Our country was on the brink of fii-
ancia] collapse. By whatever measures
he has brought, certainly I can say
after perusal of the Budget that cer-
tain things seems to have been achie-
ved by the Finance Bill. Thig Bill has
created mora massive and more collo-
sal productve forces than what all the
preceding generationg put together
have done, like subjecting nature’s
forces to man, Machinery, application
of chemistry to industry and agricul-
ture, steam navigation, railways, elec-
tric telegraph, cleaning the whole con-
tinent for cultivation, canalisation of
rivers, whole population conjured out
of ground, provsion for drinking
water, education and other such pro-
ductive forces can be stirreg and sti-
mulated by financial resources, the
provision for which hag been made by
Dr. Manmohan singhji.

So, I can certainly gay that in our
country 53 per cent of the population
is below the poverty line, and there
is scarcity of employment. So, I can
certainly say that Plato, the Greek
philosopher compared the “polis® or
the state with a person’s body. If a
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finger is wounded then the whole
body is pained. So, if a section of
our country is not getting employ-
ment there should be more provision,
made by the Finance Minister,

I told you about the readjustment
of the value of money, the export po-

licy and the new industrial policy
free from any legal taboos and
restrictions ‘making provision for
influx and inflow of more foreign

exhcange into our country. The pro-
vision is that any NRI can put an
indugtry in our country and can
have more than 51 per cent shares.
So, at this critcal time we can cer-
tainly get morc foreign exchange in
our country But at the same time,
we should be aware of this.

Again T am narrrating the history
of 1960 of China which is our neigh-
bouring country which has got a
bigger population than that of ours.
In China, after the second opium
war, after 1860, the Manchu Dynasty
was put to an end. At that time Mr.

H. Feng, who was the ruler, was
thrown out. After that his wife,
became the Dowager Empress, also

kept the financial status quo and dis-
cipline. So, by not adopting the
changes in the country, she herself
was changed. Then Kuang became
the King. He invited Japan and
Britain for the development in
China. Later on they grabbed the au-
tonomy of China and therc was a
civil war. That was called the “con-
flict of East and West”. Later on
with negotiations that was freed, So.

if we are inviting the NRIs or
multi-nationals to our country to
generate more foreign exchange, I

would certainly ask the Finance Min-
igter to carefully consider the future.
Without considering it there can be
no peace in the country. Most of “he
people are saying that the subsidies
on fertilisers must be waved, bug T
would say he has done much good to
the agriculturists because there is no
tax on agricultural tools and diesel
hag been kept free from levy. At the
same time I would certainly sav
that in the beginning he had imp-
osed a levy of 40 per cent, but in
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this Finance Bill he has made it 30
per cent on fertilizer, Small farmers
‘have been exempted from the levy
on fertilisers, but the big {armers
will be certainly subjecteq to this 30
per cent levy. Fertiliser is the main
cause for the growth of agricultural
products and without grain no living
being can live, as jt is said in The
Geeta:

EGECCEESE CARELE AL e
REICETRIEE e s G E SR
All  the living beings subsist
on foodgrains which is created by
rain. Rain is crcated by sacrifice and
sacrifice is created by good policy.
If Dr. Manmohan Singh takes a little
pain and can raise the levy on other
luxury items like motor cars and
fares on planeg and other things and
Waives the levy on fertilisers, sugar
and cooking gas to the extent of
Rs. 7,000 crores, and their prices are
brought down, he will be apprecia-
ted very much, If he tells industrial-
ists to keep their financial discip-
lines, he will certainly be apprecia-
ted, If the hon. Finance Minister in
hig Finance Bil] wants to implement
the family planning programme and
says that without fertiliser there will
be no grain: ang if there is ng grain,
people will have to live on water,
though he will have to make a pro-
vigion for drinking water, he can say
you can live on water. But if you
die ther is no threat to increase in
population. Here 1 would recal'! the
couplet of my friend Mirza Islam
Beg Changezi:

“Star F1 A iy, 7Et § wer wwiye,
F g ag-afenr, & g Tiy-qifyar,
AT TSt F7 o, AT Sta < fgag”
He said if there is scarcity of
food, people will die and there
will be no population problem.
So, Doctor Sahib, if by raising levy
en luxurious items you can reduce
%he levy on fertilisers as you have
made diesel free from levy, you will
be certainly appreciated, I am cer-
tainly thankful to you because by
dedicating this Budget to Shri Rajiv
Gandh), our departed leader, you
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have fulfilled all the promises of the
clection manifesto, including the in-
trodutcion of Panchayati Raj. I would
ccrtainly like to say that you should
adopt strong measures to  bring
down the priecs, If that js not done
there will be upheavel in the coun-
try. Because of the wrong poli-
cies pursued by our predecessors,
they have created sufferings to the
people. You should not follow their
foot-steps. As Chanakya has told:

qEes qA, gHET 9 gy w4,

By this policy, suppose you bring
down the prices ang bring prosperity
to the people of this country, T will
be certainly thankful to you. With
this hope I suppori the Bill. Thank
you very much.

Iuerdsan (s waR e fag) -
Mal % % § Iavx afes  fwer
e afer foer § I T
Mme  Afg §F W% AT |
The next speaker ig Mr. J. S. Raju.

*SHRI J. S. RAJU (Tami] Nadu):
Mr. Vice-Chairman, S8ir, I thank
you for the opportunity given to me
to speak on Finance Bill. Today,
India is facing an acute financial
crisis because of the ever increasing
Government expenditure and the
practice of printing currencies to
compensate it. When the new Gov-
ernment took over, instead of assu-
ring the people to alleviate their
hardships, it told the people to tig-
hten their belts. There is never de-
arth of advice from the ruling party.

[The Vice-Chairman (Shri M. A.
Baby) in the Chair].

Not only this, the Government
keeps telling the pcople to work
more, to put in hard work as though
the people are not working. When
ministers and we politicians fravel
by train or bus or car, can see peo-
ple out in the field working hard
along side the roads. They begin their
work in the wee hours braving the
morning chillness without enough
cloth to cover the body. Even.after

speech delivered in Tamil.
*Englisy translation of the original
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being witness to such pathetic spec-
tacle, we repeat the slogan  ‘work
hard’,

Sir, thc worker poses a gquestion.
He asks what employment opportuni-
ties this Government  have created
after independence. The Government
is duty bound to answer this ques-
tion. Then alone India can make
progress. According to 1987-88 census
there were about 2.5 crores of
unemployed people all over the co-
untry registered with the Employ-
ment Exchanges. Today this figure
is put at 4 crores, Educated youth
who have not registereq their names
will be around 1 crore. Uneducated
unemployed people in the rural In-
dia will account for another 5 crores.
So, there are about 10 crores of un-
employed people today. These un-
fortunate people are ready to work

with the 20 crores of hands they
have. But no Finance Bill ever
viewed them with sympathy. We

don’t respect cven our scientists, Be-
cause of this attitude thousands of
scientists have gone to foreign coun-

tries looking for greener  pastures.
This kind of brain-drain is detri-
mental to the progress of a  nation.

Should the Government make use of
their knowledge and expertise, they
would not go. We must learn lesson
from our past atleast,

You came to power after promis-
ing to launch  time-bound prog-
ramme. You also promised to bring
down prices in 100 days. But what
happened? The price of comoditieg is
going up every day., When the late
Mrs, Indira Gandhi came to power
she said, ‘Country is in deep troubles.
Now only I have caught the horn of
the bull of problems Hereafter, de-
velopment and development alone
will be supreme in my mind’, But
now, I am afraid that you have left
the horn caught by Mrs. Gandhi.
This is a genuinc doubt because,
your decision to mortgage gold, de-
valuation of rupee and your new
fiscal policy have disappointed every
one. Sir, the same Mrs. Gandhi later
said that she did not have any magic-

[18 SEP. 19911]

Mentions 166
wand to bring down price. But inter-
estingly, when Mr. Rajiv Gadhi
came to power in 1984, he said that
price would be brought down in 100
days. I don’t know how he had come
to possess the magic-wand which
his mother did not have. J woulg like
to ask the Congress Members Whether
Rajiv Gandhi gave you that magic-
wand or not?

Sir, it has been repeated for times
without number that poverty would
be removed. But what hag been done
so far? Yes, atleast ‘some’ people got
rid of their poverty. As a lay man,
as a Common man, I wish to ask one
thing, You tell the people to be hy-
gienic. That iz right. They have to
wash their clothes for which they
need atleast a washing soap. Ig it
possible for a poor man to buy a soap
today? What is the price of a soap
today? 1 appea] to the Memberg and
Ministers of Congress to be conscien
tious and find an answer. The price
of a washing soap is so high that
common man cannot afforg to buy.
Why the price is so high? Is it made
of gold? Or is it made of diamond?
The simple recason ig that you don’t
have the mind or the political will
to reduce the price. Even water is
scarce for daily use. This is where
India is today.

Mr. Vice-Chairman, Sir, there is
no dearth of schemes and plans in
our country. We have had 8 Five-year
plans, 20-point programme, 10-point
programme and so on. But what is
the outcome? We have collected a
huge amount of money by way of
taxes from the people, we have bor-
rowed heavily from World Bank and
forcign countries and we have paid
substantial amount of interest on
these loans. But the poor man still
bears an emaciated look with sunken
eyes. I can peel off from my memory
what our late leader Peraringnar
Anna once said. Referring the lack
of development he said, ‘If the total
sum of money expended by the Gov-
ernment is heaped up in one place,
that will look like mountain Hima-
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layas.” Even now we spend huge sum
of money but, the development in
proportion is very little.

In his speech the Editor of Blitz,
Mr. Karanjia said that it is time we
had a fresh loock at our policies and
programmes. He 1s right in saying
thig because we follow only beaten
track. IFor exampleJ if this Yyear's
Budget comes to Rs. 100 crores, next
year it is enhanced to Rs. 105 crores
or even more. Al] that the Govern-
ment are bothered is about the figure.
the increage in amount. You don't
take into account even the fast re-
ceding value of rupce. This is the fate
of the country which is so rich in
natural resources. We have fertile
soil and enough water and yet even,
Cauvery water dispute could not be
settled becausc of the lack of interest
of the centre. Because of the failure
of the centre to renew the agreement
between the two states, the matter
has gone to court. The centre has
failed in its duty bhecausc of which
Tamil nadu is the sufferer. You lack
foresight and suffer from poverty of
ideas. This is the reason you are
obsessed with your worn-out policies.
A great Tamil poet Bharathidasan
hag a dig at this kind of attitude
when he says, ‘Force of habit makes
the bullocks go round and round the
oil-press’.

Sir, what Dr. Anna said a couple
of years ago holds good even to this
day. He said that centre behaves like
the feudal overlorg and treats the
states like glorified municinalitics.
This is true even today. This attitude
must change. Centre should consult
the states before formulating fiscal
policies. Thoge in the centre feel that
they are the only genius gifted with
knowledge and vision. It is a matter
of tragedy that the expertise avail-
able in the stateg is not made use of.
I also demand more financial autono-
my to states so that they are able
to meet their requirements because,
people look up to the state Govern-
ments for each and everything and
the resources of the stateg are limit-
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ed. Therefore, stcpg should be taken
to give more powers to states to
mobilise resources,

Sir, the nationalised banks in the
states function independent of the
respective state Government.

SHRI M. PALANIYANDI (Tamil
Nadu). I wish to say one thing. There
is Planning Commission, ang also
Finance Commission. The states have
the right to make their representation
there.

SHRI S. MADHAVAN (Tamil
Nadu): But states don’t have the
right to levy tax in every field.

SHRy1 J. S. RAJU. I thank Shri
Palaniyandi for the explanation he
gave. But these are only on papers
We want them to be implemented.
Our Dr. Kalaingnar, while in the
saddle as Chief Minister, asked for
power 1o states to unearth black-
money. But the centre refused. 1 ask,
what iy the reason for net giving this
power to slates? Will black money
turn white if unearthed by the states?
I know the reason. It is a weapon
solely you want to possess to threaten
the black-money holders.

Sir, the centre should advise the
nationalised banks to consult ; the
concerned State Government for .tak-
ing effective measures in the fields
of agriculture and  industry. The
centre keeps telling the states to ob-
serve austerity measure. But the cen-
ter won’t observe any. This is really
an irony. You breach what vott
preach. Ag I say this, Lenin comes to
my mind. When there was famine in
the Soviet Union Lenin came home
from his office. Finding large quanti-
ty of food in the house, he asked the
servant for whom the food was kept.
The servant politely said it was all
for Lenin. The angry Lenin tolq the
servant to keep for him only as much
food as is available for a commbon
man In the country.
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Sir, I wish to bring to the notice
of the House, a specific matter. Ac-
cording to press reports, the Prime
Minister and other central ministers
travel by special plane. I can under-
stand the security Tisk to some of
them. So, I am not against security
cover. Yet in a situation where crores
of people do not have even the basic
minimum necessities of life like food
and cloth, is it not an unaffordable
luxury to travel by special plane at
the cost of public money? If we talk
of austerity, it shoulg be for all.
Simplicity should be observed by
those in power as well. After the
death of Lal Bahadur Shastry, his
widdow Mrs. Lalita Ehastry was in-
formed of a proposal to build a huge
monument for Shastry on a sprawling
ground. But the hon’ble lady said,
‘My husband leq a simple life all
along, therefore, do not waste so
many acreg of land to build a monu-
ment for him. Kindly give that land
to poor people ag residential plot’.
Such was his simplicity. But it is a
pity that the Congress ministers who
claim to belong to that tradition
want to lead luxurious life.

The cut on import and the fall in
production have led to a steep rise
of the price of essential commodities
So, 1 demand that the centre should
convene a meeting of the Chief Min-
ister tg find ways and means to bring
down the price. Sir, we talk of black
money and the need to unearth ii.
When I was a student, I remember
to have read in news papers the ap-
proximate amount of black-money in
the country. Now the amount has
swelled to mythic proportions that
even tho minister does not know the
amount of black-money. But T know
one thing for certain. No one in India
knows how much black-money is in
the country. It is a matter of shame
that we are unable to unearth black-
money. Had we unearthed this huge
amount of black-money, we would
not have to go with a begging bowl
1o foreign countries. You should have
the political will to do that.

!
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THE VICE-CHAIRMAN (SHRI M.
A, BABY): Please conclude.

SHRI J. 5. RAJU; Yes Sir, I am
concluding. Sir, it seems Mandal
Commission Report has been forgot-
ten after the National Front left the
saddle. The new Government is also
maintaining silence over the

issue,
About 52 per cent people belong to
backward clasg ip India. But only

4.65 per cent of them are in Central
Government job. This jis really re
grettable, The officials wWho do not
fill the reserved posts should be taken
to talk. The Government should
bring a legislation to punish the
erring officials. With these words I
conclude.

SHRI RAJNI RANJAN SAHU
(Bihar): Mr. Vice-Chairman, I rise
to support the Finance Bill which is
a part of the Budget. At the same
time I would congratulate the hon.
Finance Minister who has given gev-
eral reliefs in Direct and  Indirect
Taxes. All these reliefs are surely
relevant and encouraging to the tax-
payers. I woulg like to remind the
House as well as the Finance Minis-
ter, that every year the Finance Min-
ister presents the Budget and gives
certain reliefs in taxes and also gives
a direction tg the economy accord-
ing to his own perception. Sir, am-
endments in Direct Tax laws are in-
troduced and they are withdrawn.
This has been practice since last se-
veral ycars. So far, the tax-struct-
ure and the concept of the Budget
envisage to give direction to our eco-
nomic management, but we have
seen that the entire tax-structure is

becoming sq much complicated that
the tax-payers have to approach
Chartered Accountants. They find

themselves lost in the original Bill
as well as in the Amendments every
vear. For this T would like to remind
the hon, Finance Minister and = the
hon. Minister of State for Finance.
Thakurji. that during the days of our
beloved Prime Minister. Rajiv Gandhi-
ji — when he was also the Minister
of Finance — he understood  this
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problem and congtituted iwo Infor-
mal committees—one on direct taxes
and the other on indirect taxes—com-
prising of MPs from both the Houses
representing all parties to  discuss
and deal with such complications ari-
sing out of the Budget and laws
were amended in that year and again
in the next year. Both the commit-
tees were headed by eminent persona-
lities like Mr. L, K. Jha and other
MPs whg had the interest to recons-
truct the economy. Both the commit-
tees—one on direct taxes and the
other on indirect taxes—submitted
their report after a good deal of
deliberation. But I would like to
know from the hon. Finance Minister
whether he is aware of these reports
or not and what has happened to
these reports; what is the follow-up
atcion on the reports which we have
submitted during those days; whe-
ther it was the duty of the Ministry
to aprise the Members about the
follow-up action. The present Gov-
ernor of the RBI was at that time
the Finance Secretary who used to
interact with Members, So, before I
come to the Bill I woulg like to
know from the hon Finance Minister
about the follow-up action on the
recommendations made by the com-

mittees on direct taxes and indirect
tfaxes.

Sir, the Finance Minister has got
a very difficult task and it appears
from the Bill that the economic sit-
uation of the country, as stated by
him also, is very grim. Most of our
colleagues pointed out at that. I
compliment him for he has putin all
efforts at his command to bring cre-
dibility to the country and improve
the balance of payments situation.
When I say all efforts it means that
most of the amendments are made
keeping in view restoration of the
godwill and the international oblig-
ation. T must again congratulate him
for taking the steps with full deter-
mination to bring back our economy
out of the mess which was created
by the previous twp sucessive Gov-
ernments. Ag just now our friends
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have pointed out about the debt
position during 1984-85 to 1989 and
1989-90; I do not want to repeat if.
Several questions have been raised
by the other side about the Budget
and this Bill that there is pressure
from the IMF and the World Bank,
etc. I don’t want to say that. The
steps taken by the hon. Finance Min-
ister are hundrcd per cent in the
right direction. He has tried to bring
the economy, as I have said, which
was in a dilapidated condition, on
the right line by and large. There
can be difference of opinion amongst
us, but one thing is certain that the
IMF and the World Bank have said
that these steps of the Finance Min-
iser were progresive ang they have
started showing their good gesture
toawrds us. Our country hag been
saved from becoming a country like
Latin America. So there have been
attempts at curtailing expenditure
and mobilising resourees through
direct taxes. The exchequer will get
Rs. 2139 crores through direet taxes
of which Rs. 97 crores will accrue to
the States and Rs. 2042 to the Cen-
tre. Customs Jduties which have been
slashed in most cases in keeping
with the new trade policy involve a
net revenue loss of Rs. 510 crores in
the current ycar while excise will
yield an additional revenue of Rs. 988
crores in the remainng part of the
year, and the share of the Stateg and
the Centre in this will be Rs. 550
crores and Rs. 433 crores, respecti-
vely. Taking both direct and indirech
taxes intp account the net gain to
the Centre will be Rs. 2005 crores
which will leave a budgetary deficit
of Rs. 7700 crores as against Rs. 7200
crores in 1991. With all these new
proposals the revenue deficit of the
Centre will be Rs, 13,850 erores as
against Rs. 17,585 crores last year,
and the fiscal deficit has been placed
at Rs. 37,700 crores as against Rs.
43,331 crores.

In the fielg of direct taxes the
Finance Minister has proposed to
raise corporate tax for widely held
companies from 40 to 45 per cent
and a corresponding increase from
45 to 50 per cent has been proposed
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in the corporate tax for closely held
companies. The existing surcharge
of 15 per cent is to continue.

The prevailing rates of import
duty on capital goods for  projects
and machinery arc generally high.
The honourable Finance Minister has
admitted that taxation on .capital
goods have two serious implications.
First, the cost of the project will
shoot up in the light of the new
industrial policy where we have in-
vited the multinational companies
for investment in India. They will
compare with other countries and
when they find there is less invest-
ment, they will go. This imposition
of tax on capital goods shoulg corres-
pond with what obtains in  other
countries so that more and more in-
dustries come to India. That is my
suggestion to the honourable Finance
Minister to consider. Revenue should
not be the only criterion and consi-
deration by which taxation can be
justffied The consequences of that
taxation are of greater relevance be-
cause the enterprises which generate
that revenue for the Government
will not be able to survive and the
whole of the revenue will eventually
disappear.

There are certain laudable  pro-
visions of direct taxes. Due to the
paucity of time I will not go into
those details. But the provision for
tax deduction at source on fixed de-
posits in banks is going to very much
adversely affect the depositg in banks.
People of the middle income
groups, the agriculturists and
other such people the pensioners,
the widows, who have deposited
their life’s savings in the banks, have
starteq withdrawing their deposits
from the banks. So the provision of
tax deduction at source on fixed de-
posits is not going to bring any re-
venue to the exchequer. Rather it is
going to affect the bank deposits of
which the honourable Shri Dalbir
Singh is incharge. He will have to
account for why the bank profits have
gone down. When there will be no
-deposits in the banks. naturally the
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banks’ profits will go down, May I
say, the honourable Finance Minister
has shown a partisan attitude bet-
ween Rameshwarji and Dalbir Singh
)i, because by making this provision
the deposits in the banks will be with-
drawn by the depositors which is a
loss to Dalbir Singhji whereas Thak-
urji’s revenue will increase. I think
it should not happen like that.
Therefore, I request the honuorbale
Finance Minister to give due cred-
ence and consideration to my point
in regard to bank deposits. In fact,
several bank associations have also
given a memorandum ty the honour-
able Finance Minister that their de-
posits and short-term loans will van-
ish and the banks will have to face
the consequences. The Voluntary De-

posit Scheme is a very good
5.00 P.M. scheme to bring black

money into the mainstream.

Out of Rs. 100 that the depo-
sitor deposits in the National Hou-
sing Bank, he can withdraw Rs. 60
and Rs. 40 will be utilised by the
Bank for slum clearance ang for
building low-cost houses for the
poor. This is a very good scheme
it woulq help the poor, but at the
same time there are certain doubts
as to how well it would succeed. In
the past too, we had such disclosure
schemes. Bearer bonds were sold to
converi balck money into white andl
we could mop up only Rs. 964.24
crores. The schemes did not work
out to the requireq satisfaction Sec-
ondly, 60 per cent of the amount
deposited is declared white and the
depositor will be required to pay tax
on the 40 per cent. Paragraph 67 says
that, “the provisions of direct tax
laws would, however, apply to the
net deposits after deduction of the
special levy, from the date of the de-
posit”, There seems to be some amb-
iguity in the drafting of the scheme
and T would request the hon. Minis-
ter to look into it. The Finance Minis-
ter has announced two other schemeg
to tide over the BoP crisis. According
to one scheme remittances in foreign
exchange can be made to any person
in India and the source of the funds
out of which these remittances are
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made will not be investigated. The
scheme gives immunity for remit-
tance under the direct tax laws and
exchange control regulations. We
have already passed a Bill to this
effect. But, I have been told  that
the havala rate at present is nearly
20 to 22 per cent and hence this
scheme would be more advantageous
to the people who have black money
"They can route their money through
other ocuntries by spending only 20
to 22 per cent. The people who have
black money would convert it to white
through this scheme instead of pay-
ing 40 per cent interest and also be
subjected to other restrictions. The
other schema that was announced
was the 5 years Indian Development
Bong isued by the S.B.I. These bonds
can be purchased by NRIs and their
overseas corporate bodies. There is
no ceiling on investment and it is
fully transferable. The bonds can be
gifted to resident Indians by NRIs,
and they too would be entitled to
amnesty and immunity as is appli-
cable to the original purchaser, '.E[e_ is
also given exchange rate protection
and is exempted from income  tax
and wealth tax until maturity. 1
woulg like to point out that these
schemes are no doubt good schemes
but they are basically fire-fighting in
nature. They do mot go to the root
cause for the generation ot black
money. These schemes do not solve
the problem of generation of black
money. However, as thesc schemes
have already been announced there
is no question of going back. These
schemes should be effectively imple-
mented so as to achieve the objective
for which they were started, The
Government should work vigorously
and should penalise those who are
not working in the interest of the
Government, The administrative
machincery should be further sireng-
thened and the legal procedure to
punish tax evaders shouldg be
simplified. In the end, I only
hope the Finance Minister wo-
uld give a serious thought to the
saggestiens made by would glve &
serious thought to the suggestions
made by me and bring about a radi-
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cal change in direct taxes. He should
do away with the deductions that
arg provded to the tax payers.
He should also try to reduce the tax
rate from the existing rate. There, he
may be able to solve the problem of
black money.

Sir, several Committees on taxation
have made their recommendations.
Perhaps, the Government has also
accepted some of the recommenda-
tions. Sir, T want to place before
the hon. Finance Minister one re-
commendation that was made. The
recommendation was that there
should be a scheme of having one
form, one officer and one digit in the
Income-Tax Department. I would
like to know what has happened to
that recommendation. This was dis-
cussed in a Committee which was.
formed during the days of our belov-
red Prime Minister Rajiv Gandhi. I
want to know when he is going to
implement  that recommendation
which would really solve many of the
problems.

Sir, in the end, T would like to say
that I come from Bihar and I cannot
forget to remind the hon. Finance
Minister of one thing. Sir, there are
two distinct zones in Bihar—agricul-
ture in North Bihar and mining and
industry in South Bihar. Sir, Doth
the zones are suffering from back-
wardness owing to external causes,
and a continued series of skewed po-
licies. Sir, the {freight equalisation
policy on iron and steel was enforced
by the Government of India in 1957.
And today it needs toa pe reviewed by
the Government of India. It should
not be left to the National Develop-
ment Council. Rather the Govern-
ment of India should take a decision
and do something for Bihar. Second-
ly, Sir, the financial institutions’ in-
vestment in Bihar is the lowest when
compared to the other parts of the
country. The credit deposit ratio
in Bihar is 38 par cent when compar-
ed to the national average of over
60 per cent.

.So, I request the hon. Finance Min-
ister to look into all these things.
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With these words, Sir, I conclude
and T support the Bill. Thank you.

SHRI M. VINCENT (Tamil Nadu):
Mr. Vice-Chairman, Sir, I welcome
the announcement of the Finance Mi-
nister to set up the Chelliah Com-
mitte= to suggest ways and means to
streamling the tax structure in the
country.

Sir, while making a critical apprai-
sal of the Finance Bill, whe should
bear in mind that this Government
had inherited an accumulated deficit
of Rs. 11,000 crores from the previous
Governments. Because of this fact,
the Government had to go in for cer-
tain hard options. Still, the Finance
Minister should have kept in mind
the pathetic plight of the common
man. Sir, the common man is panicky
betause of the move to deduct tax at
the source from the interest on bank
deposits wherza it exceeds Rs. 25000
in a year. The small depositors are
afraid today because for many of them
this interest is the only source of in-
come. Since the small depositors
have already begun withdrawing
money from the banks, the banks are
likely to become bankrupt. This will
lead to a very dangerous situation.

Sir, take the question of price-hike.
Already there is 20 per cent inflation.
The cut in subsidy and the price-hike
in petroleum products ang sugar will
further increase the rate of inflation.
LPG is an essential item used by all.
The Finance Minister must restore
back the prices of LPG cylinders. The
plice of petrol should also be reduced
to Rs. 12 per litre. The fertilizer
price increase ip respect of all farm-
ers should be dropped.

Sir, T request the Government to
increase the Income-tax exemption
limit to at least Rs. 40,000 in respect
of the salaried class.

Sir, therg is no indication in  the
Budget about the creation of more job
opportunities to check the ever-incre-
asing unemployment in the country.
The number of educated unemployed
in the employment exchange registers
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which was 301 lakhs in 1986 must
have crossed 350 lakhs in 1991. Each
year the figure of unemployed is in-
creasing. Sir, about unemployment,
today the problem in this country is
not oniy how to get jobs, but it is also
a problem for the employed people
how to keep their jobs because the
industrial units are becoming sick.
As regardg industrial sickness up to
the end of 1990 large units closed
were 681 and SSI units closed were
1,28,687. Out of that more than 19
lakhs employeq people have become
unemployed. How are the Govern-
ment trying to solve the problem of
unemployment in this country?

After investing Rs. 60,000 crores,
Government has managed to get only
4 per cent return from 240 public sec-
tor undertakings. This is a colossal
waste of resources. The Finance
Minister shoulg think over this.

Sir, it hag been noticed from the
figures from Central assistance  for
States, for the year 1991-92 that next
to Rajasthan, Tamil Uadu has received
the lowest increase of Central assist-
ance, in relation to the level of assis-
tance in 1990-91. Tamil Nadu has
received only 9.7 per cent increase
over the 1990-91 level. Many other
States have receiveq considerably
higher Central assistance. For ex-
ample, Maharashtra has received an
increase of 42 per cent. U.P. has re-
ccived 33.5 per cent and so an. It
may be nofed that the increase of
assistance received by Tamil Nady is
one of the lowest.

Tamil Nadu hag a per capila ‘ncome
which is slightly above or below the
national average depending upon the
year chosen.

Although Tamijl Nadu had a per
capity income just at the average
during the Seventh Plan special assis-
tance was given to Tamil Nadu under
the Gadgll formula.

Sir, Tamil Nadu ig in the grip of
a very difficult and severe financial
crisis. The year 1990-91 ended with
an unprecedented deficit of Rs. 200
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«crores which includeq a major over-
draft of Rs. 126.26 crores. The
Budget presented in Parliament in the
yvear 1991-92 indicates an additional
deficit for the year 1991-92 of Rs.
128.21 crores, adding to the opening
-deficit. 'The total deficit thus works
-out to Rs. 338 crores.

Sir, since the presentation of the
Budget, additional commitments on
account of increased dearness allow=-
ance, increased food subsidy and
repayments to NABARD on account
:of the agricultural and rural debt re-
lief scheme, etc. totalled to Rs. 220
- Crores.

The loss of revenue op account of
"the closure of cheap liquor shops is
expected 10 be Rs. 390 crores in the
current year,

The total deficit on the State
account is thus close to Rs. 900 crores
for the year 1991-92.

Besides this, there are large uncov-
ered deficits in the Tamil Nadu Elec-
tricity Board and Bus Transport Cor-
porations. These amount to  more
than Rs. 330 crores.

The overall situation is that as
-against a plan outlay of Rs. 1600
crores for 1991-92 the gap in resour-
-ces is Rs. 1230 crores.

In view of the above situation our
Chief Minister of Tamil Nadu, Pura=
tchi Thalaivi Selvi Jayalalitha, has
written to the Prime Minister, re-
questing a package of financial assis-
tance which include compensation for
‘the loss on account of prohibition,
Rs. 390 crores; enhancement of Cent-
ral assistance for 1991-92 from Rs.
450.17 crores to Rs. 600 crores;
{Time bell rings) increase in the allo-
cation of market borrowing for Tamil
Nadu from Rs. 321.79 crores to at
least Rs. 450 crores in 1991-92; autho-
rising Unit Trust of India to invest
at least Rs. 300 croreg in small savy-
ings, stepping up of the allocation of
Central assistance for externally aid-
=d projects in Tamil Nadu in 1991-
‘92, from Rs. 195 cromy to Rs. 245
crores and repayment of Rs, 40 cro-
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res by Tamil Nadu Government on
account of rural debt relief scheme in
the current year may he postponed.

Sir, T reiterate that all these re-
quests of our Chief Minister should
be accepteq forthwith, because with-
cut additional financial assistance
from the Centre it will be extremely
dificult to implement the  Annual
Plan for the year 1991-92.

These days separatist movements
are active in different parts of the
country. Therefore, I demand in the
interest of the nation that the Cen-
tre-State relations should be strength- -
ened and States should be given
more powers to mobilise resources.

The Tamil Nadu Government have
sent a deatajled proposal to the Centre
asking for Rs. 80 crores to modernise
and strengthen the police force in
Tamil Nadu in view of the alarming
security risk, particularly along the
sea borders.

Tamil Nadu needs to be given this
special assistance, like other land
border States, because it hag vulner-
able seg border with Sri Lanka. I
thank the hon. Home Minister for
sanctioning Rs. 10 croreg to  Tamil
Nadu to beef up police force.

I wish to say that the Government
should release the balance of Rs. 70
crores at an early date, because mo-
dernisation of police in Tamil Nadu
cannot be delayeq in view of the se-
curity threat prevailing there.

Sir, T wish to make a specific point.
Our Chief Minister Shrimati Jayalali-
tha is on top of the hit-list in India,
because she has saved Tamil Nadu
from becoming another Punjab,
Jammu and Kashmir and Assam, by
her disciplined administration to
maintain law and order, with the
unity and integrity of the country
supreme in her mind. She is the
noblest embodiment of the unity and
integrity of this counftry.

I am happy that the Prime Minister
has assured that the N.S.G. recently
provided to our Chief Minister will
continue. However, the letter from
the Home Minisiry suggesting to
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withdraw N.S.(G. caver came as a
shock. That letter from the Home
Minmistry is itself a historical blunder.

1 demand that N.S.G. cover for
our Chief Minister should continue for
all time. Y say this because the
Prime Minister said that N.S.G.
cover woulq continue until the
‘Tamil Nady police become capable to
provide security cover. The high
seeurity risk to our leader demands
cover by N.S.G. permanently which
has the expertise and specialisation.

Thercfore, the Government should
not even think of of withdrawing
N.S.G. On the contrary, the Govern-
ment should amend the law to pro-
vide S.P.G. security to our Chiet
Minister Puratchi Thalaivi Jayala-
litha.

SHRI VITHALBHAI M. PATEL: Mr.
Vice-Chairman, Sir, I understand the
difficulties of the hon. Finance Minis-
ter in tackling the present economic
condition. But nobody likes to be
unpopular. The Finance Minister has
taken such steps which are in the
interest of the nation which made him
unpopular. Whatever he is doing,
that is in the interest of the nation.
There is no doubt about it.

He has asked the nation to tighten
the belt. He wanted everybody to
sacrifice to improve the economic
condition of the nation. I agree with
him. But T request him to tell the
bureaucrafs to tighten their belt also.
There should be strict economy in the
Government so far as expenditure is
concerned. I can give you one
example. ONGC has its headquarters
at Dehra Dun. No drop of oil is being
produced in Dehra Dun. The Finance
Minister will be surprised to knew
that the officials of the ONGC made
5,800 air-trips to visit different oil-
fields in Gujarat, Assam, Bombay etc.
in a year. They have their own heli-
copters to bring their post to Dehra
Dup from Delhi. It ig not advisable
to shift the headquarters from Dehra
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Dun t{o Bombay or somc other place
where oil is being produced? You can
imagine 5,800 air-trips wil] cost lakhs
of rupees to the exchequer. Such type
of expenditure must be curbed.

I would also like to draw the atten-
tion of the Finance Minister and the
Government of India that the time
has changed now. Up till now the
dealing of the Central Government
with  State Governments is like
masterslave. 1 give you one example.
The Government of Gujarat has
requested the Government of India
to permit to raise Narmada Bonds for
non-resident Indians. The Govern-
ment of Gujarat wanted to raise about
1000 crores of rupees from non-
resident Indians through Narmada
bonds. But the Government of India
rejected that request. They said that
the Reserve Bank of India rules don’t
permit the States to raise the Bonds.
Mr. Finance Minister, if necessary,
you change the rules of the Reserve
Bank of India. The States wants to
raise the funds on its own from the
NRIs staying abroad and the Centre
has not to pay anything. If you don’t
allow them to raise the funds then
pay from the Central Government to
the States. Neither you want to pay
nor you allow them to raise funds.
This is not justifiable. Such incidents
will provoke the States to ask for
economic autonomy. One of the Chief
Ministers, Mr. Biju Patnaik has
already raisead this issue; and many
others may raise it. There are a
number of things where the States
feel that the Centre is holding al
the power and that is putting a curb
on the development of the State.
Government of India kas no foreign
exchange to import edible oil. The
price of edible oil has gone sky high.
There was a proposal from the Gov-
ernment of Maharashtra that NRIs
abroad are prepared to supply 3 lakh
tonnes of edible oil without having to
spend a penny in foreign exchange.
I am sure the Government of India
has received the proposal. The Gov-
ernment of Gujarat also has sent a
proposal that they will export soda
ash and for the same amount they
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will import edible oil. But the Gov-
ernment of India has put such condi-
tions that wultimately the Gujarat
Government has decided not to export
5soda ash and not to import edible oil.
In this case, not a penny in foreign
exchange was going to be spent by
the Government of India. But the
Government of India is putting such
conditions that it is impossible for the
State Government to import edible
oil. In Gujarat and Maharashfra,
Diwali festival and other festivals are
coming and they badly need edible
oil. If you don’t allow them to import
edible o0il from their own resources,
then even a person like me would
revolt sgainst the Government of
India. I beli2vz in nalional integra-
tion, in  ratianal  unity. But the
bureacuracy of the Central Govern-
ment is trying to concentrate all
power in its own hands in such a way
that the States may feel provoked 1o
ask for autonomy. If that happens,
Mr. Finance Minister, you and your
RBI and your Ministry will be res-
pomnsible. T request you to advise the
RBI and your Ministry to consider
these points end allow the Govern-
ments of Maharashtra and Gujarat to
import edible o0il from their own
resources. 1 have come to know...

SHRI JAGESH DESAI: What will
be the price of that oil?

SHR! VITILALBHAl M. PATEL: Tt
will be Rs. 20 per Kg. Maharashtra
Government has already contracted
with some NRI at this rate. I have
come to know that you are going to
import edible oil cn deferrcd payment
basis. It means vou will be paying
in foreign exchatge at a later date.
But here, you are getting it without
epending a penny. You can satisfy
yourself about what I have said and
if you are satisfled that na foreign
exchange payment is involved, you
should reconsider it in your Ministry.

The Finance Minister in his state-
ment said about corruption, and del_i—
censing as a remedy to it. It 18
correct that there is corruption. It is
fhere in your income-tax department;
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it is there in your customs depart-
ment. How will you check it? You
have given so much of power to your
customs and incon.c-tax officers that
they can do anything to the taxpayer.
Even an honest taxpaye: is haracsed
by the income-'ax officers and I know
of many such casez, Even the cusioms
officers arc making money. You have
announced the voluntary disclosure
scheme. But that will not help
because these customs and income-tax
officers will not disciose it; otherwise
we will come o know of their source
of  income. Therefore, even this
scheme will not help you in recover-
ing money from these government
officials. So please ftry to find out
how to improve the working of the
Income-tax Department. Do not give
toc muth of powcr. Scmetimes. they
act as {he policemen and they harass
the innocent tax-payers.

Now you have anncunced that small
and margiv.al farmers will not have to
pay higher rate cn fertiliser. You
have also said that this will result
in a loss of Rs. 800 crores or Rs. 900
crores. I would like to tell that your
estimate is not correct. On the basis
of the criteria which has been decided
by the Agriculture Ministry, hardly
15 per cent of the farmers will be
benefited. This reduced price is only
for those farmers owning less than
half hectare of irrigated iand. Onc
who owns more than half hactare of
irvigated land will not get this bencfit.
Cnly a very few farmers own less
thon half hectare. So, the farmers
are not benefited much because of
this.

You have been charging 60 per cent
duty on car manufacturers, By charg-
ing 66 per cent duty on car, you earn
more than the manufacturers. They
don’t earn even that much of money
which you get from thc manufac-
turers. So. reduce the duty on car.
Delicense the ca: indusivy, Anybody
who wants to manutacture car should
ke allowed to manufacture. There
should not be any necd for obfaining
licence. Just now, one of my friends
mentioned about the Mandal Com-
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mission reservation.
this Manda! Commission rescrvation.
My only point is, those who had
henel.ied by way of reservation arc
now more well placed than the upper-
class people. Why should such people
be included in this category? In
Gujarat, 23 per cent of the Govern-
ment officers are from the backward
class and they are drawing a four-
figure salary. Why should the
children of these people be benefited?
So, reservation should be on the basis
of economic criteria and it should not
bz blindly determined.

THE VICE-CHAIRMAN (SHRI

M. A. BABY): Mr, Salaria, please be
brief.

I am not against

SHRI SHABBIR AHMAD SALARIA
(Jammu and Kashmir): I shall be as
brief as possible. The question of
tackling ike problems of thc Indian
cconomy  has been engaging the
attention of many Finance Ministers.
Despite all efforts, we have not been
able to resurrect it. In Urdu, there
is & famous couplet:

N 3¥F 9 VERT GET A,
S SZ51 747 5T oY gATH |

- L_gS fas ey y3 382 Ay
ore g Wl g

- f) L)

The reasons for our economy going
into a turbulent stage is that we have
been living beyond our means and
our imports are more than our expcrts.
We have been taking foreign loans
for productive purposes but using
them for unproductive purposes. We
have been  resorting to excessive
deficit financing and we have been
incurring huge losscs in the State
enterprises. Moreover, in the matter
of foreign policy, we have bungled in
Bangladesh and Sri Lanka. Sir, the
Financc Bill which has been brought
forward has been  discussed from
various angles. 1 will make some
suggestions for the consideration of
the hon. Minister.

111 Transliteration in Arabic script.
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Firstly, our tax system, as 1 have
pointed out repeatedly, is such that it
leads to black money generation. The
slabs and the rates of taxation are
such that there is an effort on the
part of the tax-payer, on the part of
the person who is earning, to try to
to escape the payment of tax. I know
that the Finance Minister has set up
a Committee to go into this question.
I hope, taking into consideration the
problems which the present tax
system has brought into being, taking
into consideration the fact that it
creates more black money, it tends
to create black money, thereby giving
a fillip to the blackmarketeers, these
things will be avoided.

Secondly, the question of interest
rates. The interest rates laid down
by the Reserve Bank of India—it is
tha controlling bank and it sets the
pace—are so high that no industry in
the country, no entrepreneur in the
country, public or private, can possi-
bly earn sufficient profit to run the
industry economically and profitably.

SHRI N. K. P. SALVE (Maharash-
tra): Abolish all direct taxes.

SHRI SHABBIR AHMAD SALA-
RIA: The only way left is, to indulge
in corruption and thereby carn profit,
or, to sell things at prices higher than
at which they should be sold, or, to
reduce the quality of the goods.

Thirdly, the different concerns, in
the public sector. which are losing
for years ingether and which are a
milestone round the neck of our
economy, should he either disconti-
nued or disbanded, or, they should be
given to private entrepreneurs. The
State should have nothing to do with
them so that the general public who
pay for it do not suffer.

Fourthly, therc are many sick
enterprises which we are frying ¢o
keep alive by subsidy. This subsidy
system for such sick cnterpries, in
whatever sector, should be done away
with, to save valuable monhey which
the country needs.
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Fifthly, wasteful expenditure in
‘Government offices and Ministries
should be avoided. Anxiety has been
expressed by all in this regard. I
suggest a formula. The hon. Finance
Minister may kindly lay down some
criteria, (Time bell rings). If any
Secrctary brings about 25 per cent
reduction in the expenditure of his
Department, he should be rewarded
or promoted. You can fix some slabs.
According to  that, you can give
~rewards.

Sixthly, in the case of the oil sector,
whatever projects we have do not run
to their full capacity. We are impor-
ting oil, speunding a lot ofi foreign
exchange. Efforts should be made by
the Finance Minister. Although his
hands are full, he may get in fouch
with the Minister of Petroleum and
find ways and means to increasc oil
production, cven if it entails bringing
in foreign companies to explore oil for
us.

THE VICE-CHAIRMAN (SHRI
M. A. BABY): Mr. Salaria, please
conclude.

SHRI SHABBIR AHMAD SALA-
RIA: I am concluding. I am very
brief.

Scventhly, there is a lot of flaring of
gas. Thousands of cubic metres of
gas is flared every day. This is a
nalional wealth. We should find
ways and means, in consultation with
the experts in the oil industry, 1o
save this national wealth which 1is
going waste now.

Eighthly, as Mahatma Gandhi said,
India lives in its villages. It conti-
nues to live in its villages. The land-
lordism in the country, which has
continued to subsist in practice, is one
of the important reasong for the pov-
erty of our peasantry. and, there-
fore, poverty of the people in gene-
ral. He may get into touch  with
the Revenue Department and find out
how landlordism can be done away
with, whatever schemes were intro-
duced for doing away with big land-
lordism, why they have failed, how
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they can be implemented so that eur
rural people could also see the light
of the modern amenities for g petter
life.

Rural indebtedness is ohe of the
causes which is causing concern. They
charge very heavy rate of interest
from poor farmers. The banks are
also corrupt. Unless you pay them,
they do not sanction your loans.
Therefore, the poor farmer is driven
to the saohukars who were looting
them. There is debt which is to be
paid from generation to pgeneration,
it is never washed. This is leading
to bundhuwa mazdoor and many
other difficulties, Wherever 1% of the
origina] debt has been paid, a law
should be made that it is written off.

Tenthly, about defence expenditure,
we should be very careful. It should
be not lessened at the cost of the
security of the State, but he may
kindly get into touch with the De-
fence Departments, the Generals, the
Commanders-in-Chief, the  Defence
Minister, and tell them, for God’s
sake, slnece you are so good to  the
country, you are living for the coun-
try, please find ways and means to
diminish the expenditure in Defence
Departments. Then I hope they will
be able to tell the hon. Minister
which are the sepheres ang the man-
har in which some expenditure in the
Defence Departments can be lessened.

Last but not the least, my sugges-
tion relates to the projects which are
started in the Stlates. The Centre
goes and gives finance for them. 1 say,
let the States start those projects out
of their own finance. If they cannot,
let the Centre assist them, but those
projects should belong to the State.
Whatever electricity or produce comes
out of that project should be given
by the Centre to that States or to
other States. The Centre should not
arrogate those projects to itself.
Most of the projects are owned by
the Centre. The States gets only a
smal] royalty, thereby it leadg to the
States asking for more and more
moncy. Let the States stand on their
own legs. (Time bell). I have many
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more suggestions, but sinee you have
given the Bell, I would like to end
my speech here.

Thank you.

SHRI J. P. JAVALI (Karnataka):
Mr. Vice-Chairman, Sir, today two
Bills are under discussion and I am
going to restrict my self to the Bill,
‘The Voluntary Deposits’ (Immunities
and Exemptions) Bill, 1991.

This Bill proposes to bring in black
money in the national coffers which
will go into National Housing Bank,
which again is going to spend this
money for construction of houses in
the slumg and also for the benefit of
the poor. While introducing  this
Rill Dr. Manmohan Singh, during his
budget speech, said that he was going
to give one last opportunity to  the
black money holders. 1 doubt whe-
ther this is going to be the last oppor-
tunity to the black moncy holders.
It may be to Dr. Singh, but not to
the black money holders because the
volume of black money in our economy
is 30 much and the sources of black
money generation are so many that it
is not very eagy to eradicate or even
to bring down generation of this
black money. It has beepn said that
every vear nearly Rs. 50,000 crores

arg generated and in  1988-89 some
economistg madc an assessment  that
the extent of black money in our

economy is of the order of Rs. 3 lakh
creres. At today’s prices it may be
nearly 4,00000 crores. All countries
have thig problem. Not only India
but even other countries also  face
this problem. It is said that in India
the black money is 50 per cent of the
GNP whereag in the USA it is 20 per
cent, in Italy and Swedep it is 15 per
cent, in the United Kingdom it is 10
per cent gnd in Japan it is only five
per cent. If 10 per cent of this is
brought into the national coffers every
year, T don’t think the Finance Minis-
ter has to present a deficit budget. It
will wipe out our deficit. Not only
that. TIp course of time it will wipe
out our Internal debts also.

[18 SEP. 1991
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However, there are many SOUrces-
where black money is generated.
Even the Government is responsible
for generating black money. When
Pandit Jawaharlal Nehry wag there,
somebody went and complained to
kim that out of the Plan funds, only
85 per cent was spent and 15 per
cent was eaten away by intermedia-
ries. About two years back when
Shri Rajiv Gandhi was our Prime
Minister, he said in one of the meet-
ings that nearly 85 per cent of the
funds was misused whereas only 15

per cent reached the people or the
targets for which it was meant. It is
a very serious problem and this

serious problem cannot be tackled by
ord'nary politiclans. Only a person
who is not a politician but who 1s an
able administrator, who is an econo-
mist and in whom we want to see
a statesman can only solve this prob-
lem.

Sir, T will not go into many of the
points that I have prepared, but I
Wwould like to conclude by referring
to an item that I came across this
morning in  the Economie  Times.
It ig said, “The World Bank officials
were saying that Dr. Manmohan
Singh is the last hope of one-sixth of
mankind.” If at all anybody can
solve the problems of this country—
the serious economic problems, the
serious internal debt ang external
debt problems and many other ills,
curbing of black money and the
generation of black money—what is

50 per cent of the GNP is to be
brought down—it is he, I hope, who
will bring forth some measures and

some2 new schemes sg that thig black
Money generation comes down. I wish

him success and I support this Bill.
Thank you.

SHR] SUNIL BASU RAY (West
Bengal): Sir, I have before me the:

Voluntary Deposits (Immunities and
Exemptions) Bill, 1991. At the out--
set, I was trying to find out what
exactly black money is because it is
said here that “it is necessary to can-
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J— ‘ that they operate through Mafia trade,
: . . g i smuggling, drug-trafficking, satta,
ziasek for 0 Certa,l,n Bs?mal OEJ”CHVE? l hawala operation, forward trading
daff mga:y‘.‘iﬂ-ack u o }70\;\, _0 ‘—;gl ‘ loan mela and bank debts, under and
tl:enc(ije;‘:c,)sitors beforrz Iglgi};g 1:0' t}ll . - over-invoicing in exim trade, unchec-

National Housing Bank, require any
certificate from the Reserve Bank
that they are accredited black money
operators? I think, if that certificate
is issued by the Reserve Bank, it will
do somes good to the country. At
least, we will be able to know who
those people are.

Now, this is a play which has been
geing on since the Second  World
War when black money first appeared
and, with that, black money also, here.
Throughout a1l these decades we huve
been talking about containing the
black money, eliminating the black
money. We arc proposing various the-
aries about that, We are guessing what
actually the black-mohey amount is.

Another Bill was brought earlier to

op up the black money. But, in spite
of all these things, the black money
has increased, and it has become a
parallel economy. It is going to devour
the entire nation. The administralors
at the helm arc simply telling the
black-money operators “Pleage nau-
ghty boy, come here. Don’t behave so
badly. If this is the case there is no
hope.

I had expected, and there should
have been more discussion or narra-
tion of how the black-money opera-
tors are operaling in our country be-
cause unless we know that, how are
we going to stop it? Or, f this Bill
is pagsed as it is, I think, it will give
further incentive to the black-money
operators, It is 40:60 formula 40 per
cent you give me and 60 per cent you
take. The operation of 60 per cent
will be at the sweet will of the depo-
sitor. It cannot be subjected to other
taxes. The people of our country will
pay whomsoever they may, “O, black-
money operators, come and deposit
the black money So that we may have
hauses.” Tt ig not going to work.

How are these black-money opera-
tosr operating? In short, ] may say

ked profits of monopoly land-owners,
farmers traders in agro-products, the
sugar and cement lobbies, the sick in-
dustries owing. large debis to banks -
never has it been probed how these
banks loang are lying idle there with-
out the banks trying to mop them up
— secrct operations in the interna-
tional trade, kickbacks _ and this ex-
plains why our Government is soff
about the BCCI and why somebody
wants to cover it up.

If we want seriously to mop up the
black money, to eliminate the parallel
economy, we neeq reform in our eco-
nomic system as such, the economic
system gs it is, This so-called wind of
liberalism that has set in, the so-
called open market system that has

been put forth - all thege will further

aggravata the menace of the black
money in our country. Sg this Bill will
nct be able to mop up the black
money. This Bill will fail. Afterwards
agaiy we you will again come  with
another Bill with the same logic, with
the same formula.

So I request the Finance Minister to
come out, not to press this Bill, but to
come out with a total reform of the
economic system, plugging the loop-
holes which create black money, plug-
ging the loopholes which eat away our
cnergy, plugeging the loopholes which
eat away the asgetts created by our
glorious workers peasants, not the
money tycoons. So, if you are sincere
enough, attack the money tycoons. If
you are sincere enough, attack the
smugglers and dishonest traders. If
you are sincere enough, don't liberal-
ise as you are liberalising, don't open
your house as you are doing. That will
invite further danger. That will lead
to our total surrender to international
capitalism.

Thank you, Sir.
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THE VICE--CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
Please conclude. .

steet wam fagr: se
gEL ¥ ¥ I we7 fowr § wfes
oo st o fa3w AWET . g
Eqararslt faard 7 f S qErDT
forar m@rgf ¥ wEaIT ¥ qEET
fazar & 1 “edzEgs’ zEEi ¥
= JAa g oF AT
R g F@T JEdr § 0w
ot wgr a7 ¢ 5 food 93 s
gfear ¥ orew & ¥’

“The payment of fees gnd remuner-
ations to any single foreign technician
does not exceed 500 dollars or fts
equivalent per day.”
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IT FH T FE ¥ (U TH IW A
FF-FITEET W ST ¥H FQ €
?1-"‘“r ga-lgs &7 W |qi g
T 5§ AR MET T S AT
AT My & wa¥ 410 F WGEC
T 1AM 29 AFHT A1 ]
TN W q AiwfET geae FF
g, g 41T & faga a7 sgafac
i< BT IAY qUgT W5F )

f&a

F AwE FORF

ITAATERA (S WREREFT AT
qiAteRT) oAl A@ gl
Teeqt ST, WG G OARAE & IS |

SHRI SARADA MOHANTY
(Orissa): Mr. Vice-Chairman, Sir, I
oppose the Finance (No. 2) Bill, 1991,
ag it is anti-people. It leads to un-
employment and adds fuel to the fire
of high price rise. In the Budget sp-
eech the Finance Minister assured us
that he would curb the sky rocketing
inflation which affected the common
pecople but he failed to do so.

The main aim of this Bill ig to gver-
come the difficulties created by the
adverse balance of payments and fis-
cal deficit from 1980-89.

Farlier an amount of Rs. 7500 ear-
ned as interest on FDA in the banks
was exempted from income tax. But
now the limit has been brought down
to Rs. 2500. As a result of this meas-
ure, depogitors have started withdraw-
ing their monew from the xed depcsit
account because they were told that
the tax on the interest acerued on such
amount will be deducted at source.In
case it continues banks will lose their
deposits, There will he ng business in
the banks. They will not be able to
extend credit to industrialists, busi-
nessmen and other people. Their in-
come will be reduced. Expenses on
establishment will be hampered. Em-
ployees of banks will become jobless.
On the other side, industrialists and
businessmen in order to continue with
their business will have to borrow
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1991 ]
money at higher rate of interest which
uitimately increaseg the cost of pro-
duction. The price of every commodity
wil] also rise. If they cannot get credit
in the market, factories and business
concerns will be closed down resul-
ting in unemployment. The proposed

expenditure tax on restaurants
6.00 p.v. will affect the foreign tour-

ists. Moreover, it wil] ruin

the business of small restaur-
ants and hence will result in unemp-
loyment.

Dealerg making counter sales in
Indiy of items to foreign tourists in
exchange of convertible foreign curr-
ency have been disallowed the exem-
ption available to them in this regard
under section HHD of the Finance Bill
retrospectively with effect from 1-4-
1986 by inserting a provision to that
effect in that section. This will result
in loss of foreign exchanges to the
country and many of the establish-
ments will have to be closed down
under the crashing burden of this res-
trospective liability

It has been stated in the Budget
that the Government intends to red-
uce itg reliance on indirect taxation
for raising the required revenue. But
a study reveals that its reliance on
indirect taxes ag a source of revenue
has not been slackened.

The reintroduction of interest tax
leviable on bankers ang credit institu-
tions would be passed on to the users
of credit as an additional element of
interest cost, These borrowers would
then absorb such a cost as part of
their production which will result in
price rise and ultimately the consu-
mers will have to pay for it. It will
be another burden on the consumers.
Secondly, the expenditure tax is
fiftteen per cent on the bills of air-
conditioned restaurantg will ultimate-
ly be paid by the consumers.

In the Budget speech, the hon.
Finance Minister assured that prices
will come down within 100 days of
their assuming the office. But going
assuming the office. But going
through the Finance (No. 2) Bill,
additional levy on petroleum and
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LPG. increase in the freight and
fare charges will no doubt increase
the prices including essential commo-
ditics.

Consumer goods are being pro-
duced at various places and are being
transported to every corner of the
country by rail, trucks, trolly, etc.
Prices of iron, rubber, petrol etc.
have riscn as additional taxes are
levied on them. So thz transporters
have no other way but to raise the
freight charges. Although there is
nc taxation on essential commodities,
when transportation charges rise,
prices of the commodities automati-
cally rise. Tske the case of salt
which is commonly used by the rich
and the poor. It has not been taxed
in the Budget. But due to increased
transportation charge, the price of
salt has gone up.

Our people are poor and most of
them are below the poveriy line, The
Finance (WNo. 2) Bill will break their
backbone by taxing them direclly
and indirectly and it may lead to un-
employment to some of them. Thank
you.

DR. NARREDDY THULASI RED-
DY (Andhra Pradesh): Thank vou,
Sir. T confine myself to the Voluntary
Deposits (Immunities and Excemp-
tions) Bill, 1991.

Sir, in the words of Dr. Manmohan
Singh, black money is a many-
headed monster. 1 totally agree
with him. It is eroding our political,
social, moral and ethnical systems.
Year by year, the quantum of black
money has been increasing. In the
year 1950, the estimated black money
was Rs. 200 crores and that was six
per cent of the GNP. What is it
today? It is Rs. 3,00,000 crores. That
is almost 50 per cent of our GNP.
So, every year, black money is in-
creasing by Rs. 50,000 crores. Of
course, black money is a universal
phenomenon. But it is more in our
country. In India, it is 50 per cent
of our GNP whereas in the USA it
is 20 per cent and in Japan it is only
five per cent.

Bill, 1991—contd. 200

What are the sectors
generating  black money? They are
real estate transactions, large-scale
manufacturers, film industry, profes-
sions, constructions and smuggling.
What are the reasons for generation
of black money? The reasons arc
manifold. The high rate of taxation,
rampant corruption, tight controls,
high expenditure on elections, illegal
purchase and sale of real estates
and so many other factors are res-
ponsible for increasing black money.
Sir, how to curb this? First of all,
corruption shoulg be controlled. The
tax regulations should be simplified
and the disposal of fileg should be in
a time frame.

Coming {o the present Bill there
is a proverb in Telgu which means
that the patient came to the doctor
for his joint pain but the doctor has
given medicine for tooth ache. So this
isnothing but an appeasement of the
tax evaders. In the past, the tax
evaders have been appeased by way
of different schemes. Ma the year 1951,
the Voluntary Disclosures Scheme
was there. In 1965, ong more scheme
was announced. In 1975, there was
another scheme. In 1985, the Special
Bearcr Bonds Scheme was announc-
ed. But al] these schemes proved a
failure. They have not beeh success-
ful. Moreover the present Bill will
be a tfotal failure because according
to this Bill, 40 per cent of the
deposits will be deducted ag levy.
Only the tax evaders will be bene-
fited. The depositors can get only 60
per cent. When the hawala rate is
25 per cent how can a tax evader or
a black money holder lose 40 per ceht
by this deposit? He will choose that
25 per cent hawale rafte and will
invest money in the foreign bank.
The tax evader is not a fool. He is
much more clever than all of us.
Definetely he will choose that hawala
transaction and *ot this. Not only
this, for withdrawing the 60 per cent
amount alsa he has tg state the pur-
pose for which he 1is withdrawing.
That is also a hindrance for him.
Morcover, a major part of the black
money is not in the form of cash. It

which are
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is in the form of real estate, bullions,
as jewellery or deposits in foreign
banks. Through this Bill, the country
cannot get money. This is nothing
but an encouragement for the tax
evaders atad disincentive to the honest
iax-payers. The Government is every
time telling that this is the

: they =zve giving to the tax
ev adus and from next time onwards,
th:—— will take deterrent action.

i ffovernmeat hag been teliing
iike taat. Here 1 am reminded of the
story of a tiger and g boy. Finally,
it will be like that. Instead of trying
to uncarth the black money, the Gov-
crnment ig taxing the people. T would
request the Government to take pre-
ventive stepg to curb the growth of
black money. With these words, I
conclude my speech.

last

THE VICE-CHAIRMAN (SHRI1
BHASKAR ANNAJI MASQODKAR):
Now, the Finance Minister. will
there be a different speech on the

other Rill by your colleague?; Mr.
Rameshwar Thakur, will you be
speaking separately?

SHRI RAMESHWAR THAKUR:
No, Sir. He will alone do it.

SHRI MANMOHAN SINGH: Sir,
I am very grateful to all the hon.

Members who have taken part in the
debate o1 the Finance Bill. The Fin-
ance Bill is part of the total scheme
of the Budget and therefore it is but
natural that the debate on the Fin-
anec Bill should also see a discussion
once again of the overall budgetary
strategy of the Budget that I present-
ed to Parliament on 24th of July.
One thitig I want to say is that 1 do
not want to claim that in thiz shor:
period of time, I have found a lasting
solution to the tremendous economic
problems that our country faces. To-
day, this is no time to go into the
history of how the present ecctomic
crisis arose whose fault it was, Who
was to hlame. but the fact iz thal this
crisis can be overcome only if all
patriotic citizens of our country, if
a'l nolitical partics of our country

[ 18 SEP. 1991]
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put their headg together bccause no
single individual or no single party
today can carry on this massive
transformation in our social and eco-
nomiec policies which is required, i
this COLﬂtI‘y is to acquire ity rightful
i the comity of nations, if this
*ion is to achieve its cheus.led
coctives. €hry Karavjia in g very
moving speech that %he has made,
referreq to the unfinished tasks of
our nation oa the cconomic front—
the large mass of poverty which still
~rovalls in this country, the  vast
amount of 1111teracy the lag in social
services; these are mo doubt facts.
Several other hon, Members referred
to the problem of unemployment and
regional imbalances. A reference was
made to the problem of Bihar. Also
a reference was made to the special
needs of Tamil Nadu. Al]l these are
our genuine requirements. Buti how
are we going to meet all these needs
on the basis of a fiscal structure which
is crumbling? 1 submit to you, Sir,
that if India’s planning is to aequire
the resilience that it needs, if the
Indian Union ig to mect the Yieeds of
all itg constituent units, as it must,
if we have to address ourselves 1o
the tremendoug regiona] imbalances
that still prevail in our country, then
a pre-condition of that is that there
should be a sound fiscal management
at the Centre. And, therefore, the
fiscal crisis is not something which
is removed from the lives of our peo-
ple. In the same way, the halatice of
payments crisis is not something
which is unreal, which does not af-
feet the lives of ordinary men and
women of our country because our
country %10 doubt has made a sub-
stantial progress, but it must not be
forgotten that even today of the 9
million tons of fertilizers that we
use roughly 3 million tonnes of ferti-
lisers are importeq from abroad. Al-
though we produce about 30 to 32
mithon tons of erude our consumption
is close to 50 million tons per annum.
Today I think we free a situation
where we do nnt have pesources, we
do not havedenough money tn import
these commodities out of the export
earnirg that we generate There-
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fore, if the economic crisis takes the
form of a run on the rupee, a drain
of foreign exchange, if we are unable
to repay our debt please dont im-
agine that this will not affect the
lives of ordinary men and women in
our country. If we do not have
money to import fertilisers, if we de
not have money to import diesel,
this will have wide-spread repercus
sicthg all over the country—agricul-
ture will be affected, industry will
be affected, the whole functioning of
the transport system and the fiscal
system both in the Centre and in the
States, will be affected. Therefore, it
is the combineg responsibility of all
patriotic citizens in our country to
work together to find meaningful
solutions to these fiscal problems and
to the balance of payments crisis.
Here I submit to you, Sir, that Wwe
have made a Dbeginning and this
Budget therefore, forms part of that
coherent strategy of getting our
rountry moving again.

Now a reference wag made to the
changes In exchange rates. 7 ‘have
several times explained the back-
ground of changes in the exchange
rates that were necessary. I agree
with Shri Kamal Morarka when he
said that the solution to the problem
of this country cannot be found by
more borrowing nor can the Inter-
national Monetary Fund or the
Worlg Bank take care of the prob-
lem that we face in this country.
We need today the assistance from
the Fund put that is chly a palliative
to denl wity the short-term erisis. I
the long run we have to generate
more savings; in the long run we
have to gain mastery over our fiscal
systern: in the long run we have to
generate export surplus— which Mr.
Morarka talked about ang I entirely
agreg with him—that alone can pro-
vide lasting solutions to these prob-
lems. How are we going 1o generate
an export surplug if our ex-
change rate is uncompetitive?
How we will bring it about I do't
have to deal with. But if vou have
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an exchange which is noft in line
with the realities then you would not
only have a continuing' balance of
payments crisis but also problems
like smuggling and other anti-social
activities to which reference was made
would also grow over a period of
time. Therefore, the exchange correc-
tive wag an essential part of the new
strategy that we have adopted. If
we haq not done the exchange cor-
rectives how I could have removed
in one go the massive export sub-
sidies of Rs. 3,500 crores. If I had not
removed that massive burden of ex-
port subsidy of Rs. 3,500 crores—I
can very honestly tell you—I would
not have bectr able to present you a
Budget which, J think provided a
credible fiscal picture of the nation.
Therefore, the exchange rate adjust-
ment was organically linked with
the fiscal correctives that I outlined
in our Budget. In the short term this
country must aceept fisca] discipline.
From here onwards we must go on
to consolidating. I said that this year
we were going to redice the fiscal
deficit to 6.5 per cent of the GDP;
but that is not sufficient. Next year
we must strengthen that process fur-
ther and we must move %1 to reducs
this fiscal deficit to no more than 5§
per cent of our gross domestic pro-
duct. The fiscal consolidation is an
essential prerequisite for achieving
the objectives of planning that we
have outlined. But fiscal  correction
by itself is not sufficient if the pro-
ductivity of the economy—producti-
vity in the public sector and produc-
tivity in the private sector—remains
ag low as it is.

Scveral Members have refcrred to
losses in the public sector. Some
other pMembers, Shri Kamal Morarka,
for example, have referred to low
productivity in the private sector. 1
agree with him that inefficiency or
efficiency ig %ot the monopoly  of
either the private sector or the pub-
lic sector I think, there are instances
of efficient functioning M the publie
sector; there are also instances of
inefficient functi‘oning in the private
sector. Now, therefore, we have to
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deal with the ecomomic system in its
total functioning and when we look
at that, there is no doubt, I think,
there is a great deal of truth in the
statement that overall the producti-
vity of investment in our ecditomy is
too low and many public sector enter-
prises, for some reason or the other,
have been allowed to run and func-
tion and instead of generating more
internal resources they have become
a drain on the Budget. This process
must be reversed. In the same way,
in the private sector alsp you have
the situation because of excessive
protection of our economy, because
of excessive insulation of ocur ecdho-
my from outside competition. Every-
thing said, people are not conscious
that technology needs to be up-
graded; people are not conscious
that quality of products matters. It
has all along been a sellers’ market.
When we talk of controlling infla-
tich, T think, in the long run inflation
cap be controlled enly if we go back
to a world in which the econsumer
will be the king. All along we have
operated a system in which there
hasbeen a lot of deficit financing that
generateg inflation. We have tried to
control it by imposing various cont-
rols on domestic prices, on domestic
productict1 and on foreign trade and
the cumulative result of all this pro-
cess has been generation of black
money and also a lot of corruption.
Unless, therefore, you have structur-
al reforms which cut at the root of
the whole mechanism, 71 think, you
are not going tn get a lasting solu-
tion to the problems of this country.
Ang that is what the industrial policy
reformg are about, 1 think several
honourable Members have made ref-
erence to the generation of black
mchary. How does black money come
into being? It comes into being if
vou have a massive proliferation ‘of
controls. Our cconomvy today has
grown to a size that it cannot be ad-
ministered M the way we used to
administer in the ‘60s. And that is

why the proliferation of contrels
breeds a lot of corruption. Whether
it {s dishonest politicians, dishonest
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civil servants, dishdnest middlemen,
if you have an economy where for
everything you need a middleman,
then obviously, I think, you should
not be gurprised if there js so much
corruption, if there is sp much black
money. Therefore, the indusirial
policy reform creating an environ-
ment in which people will make
profit provided they are efficient, in
which there will be more scope for
domestic competition and over a time
there will be more scope for greater
exterial competition, in my view, in
the long-run, will contribute to a
more healthy, a more Vvibrant, eco-
nomy. And that is the overall philo-

'sophy that lies behing this Budget.

Now, as regardg the specific features
of the Finance Bill several honour-
able Members have referred to infla-
tica. I have replied on the floor of
this House that as far as I can see the
inflation problem is rooted in chronic
fiscal deficits, These have accumulat-
ed, have grown, over a time and,
therefore, it will take some time to
gain complete mastery over infla-
tionary forces. But I do feel that in
a madath or two you would sec the
beginning of a process of disinflation.
The strength of inflationary forces
got etthanceg because the Budget was
presented in July and that is the
time when the normal pressure of
priceg is also up. I also admit that be-
tause we had for varioug reasons to
change the exchange rate at that
very time of the year, in the short
term the inflationary psychology got
a boost. But we have hag a reasoh-
4bly good crop year and 1 feel that
by about November or middle of
October vou would see a turn-around
ang that turn-around would later on
be strengthened because of the tight

fiscal policy, because of the tight
fiscal and monetary disciplhe, that
And

We have now embarked upon.
I need the support of this House to
ensure that this tight fiscal and
Mmonetary discipline is not relaxed.
We estinot have 3 situation in which
everybody wants more subsidies,
ceverybody wants lower taxes: we
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cannot have a situation in which
everybody wants more Government
expenditure for his particular pro-
ject. 1 think the time has come when
our country has to recognise that
there are limits to what the Govern-
ment can expend. Control has to be
the prime mover of reconstructing our
economy aad polity in the months
and yearg to come.

When one talks of rising tax rates,
one must look at the experience of
‘80s. I think the successive Finance
Ministers had levied more taxes, the
tax rates had gohe up. But the tax-
income ratio in our country over the
decade has not gone up. Therefore,
I think there is g diminishing return
going on with the icreasing tax
rates. I do agree with those honbur-
able Members who are of the view
that our tax system has become far
too complicated, that it is admini-
stratively cumbersome and that there
is scope for streamlining and ration-
alising it. I did not have the time
quite hotnestly to do that in the short
period that I had at my disposal. I
have now gained some time and I do
hope that when 1 present my Budget
next February, I will be able to out-
ling the approach which takes into
account the points of view which have
been expressed in this august House
ag well ag in the other House.

Then there have been several other
points that have been made about
interest tax, about fax deduction st
source, about banking system  etc.
think these are all points which need
reflcetion. As I mentioned, I did not
have adequate time at my disposal to
prepare a  full-fledged Budget.
I do recognise that there may be
some features of this budget which
may require reconsideration. The
exemption limit issue has been rais-
ed, the expenditure tax on restaurants
has been referreq to. My request
to this auzust House is, let us give
the presentprovisionsa try. If there
are certain inadequacies, T will come
hack to this House when I present
my budget next year. Now, with re-
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gard to the second Bill that has been
presented, regarding the voluntary
deposits, T would like to say in brief
only one thing and  that ig black
money is a stock as well as a flow.
If you are talking of black money
as a flow, you have to act on several
fronis. You have fo ensure that you
haye an economic system which does
not provide an incentive for the
generation of black monsy. That is
why we need to do away with a lot
0f distretionary controls. The second
ihing that is required to be done is
that we have to have a tax system
which is agreeable enough and which
is progressive enough and at the
same time it should not be such that
it gives incentive to people not to
pay theiy tax. I think this is the
Process which we are going to begin.
We must gain some time. The third
thing is, we must have a strategy to
deal with such anti-social elements
like smuggling. Now, how are we
going to deal with it? We need a
regime of customs duty as well as an
excise rate regime which does not
place a premium on but which dis-
courages, these types of activities.
We have begun that process by ad-
justing the exchange rate. The trade
policy reforms are also going to
strengthen the process. A lot more
need to be done. If the fiscal con-
solidation becomes effective we can
then move towards a convertible
currency -regime. TIn that world of
convertible currency all these evils
that we have been talking about will
become a thing of the past. But for
that vision to become a reality, you
need p very strong fiscal discipline.
To implement this discipline, I res-
pectfully submit to you that we have
mads a beginning. Therefore. this
Finance Bill and this second Bill on
the voluntary deposits deserve your
support. With these words, I request
all the Members to lend their full
support to the Bill as approved by
the Lok Sabha.

SHRI SUKOMAIL, SEN (West Ben-
gal): Sir T would like to know from
the Finance Minister sbout the DA
instalment which is due. When will
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it be annvunced? 1 would iltke the
Finance Minister to react to it.
THE VICE-CHAIRMAN (SHRI

BHASKAR ANNAJI MASODKAR):
He does not want to react.

SHR; MURLIDHAR CHANDRA-
KANT BHANDARE (Maharashtra):
Sir, 1 would like to thank the hon.
Finance Minister for including under
Section 80(o) the professional ser-
vices alungwith the technical services
as requested by me,

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):

Tha question is:

“That the Bill to give effect to
tha financial proposals of the Cent-
ral Governmeni for the financial
year 1991-92, as passed by the Lok
Sabha, be token into consideration.”

The motion was adopted.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
We shall now take up clause-by-

clause consideration of the Bill.
Clauses 2 to 18 were added to the Bill.
Clause 19, Amendment of Section 48

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
We now take up Clause 19. There is
one amendment by Shri Raghavji. Mr.
Raghavji, are you moving your Am-
cndment?

SHRI RAGHAVJI:
moving.

Yes, Sir, T am

Sir, T beg to move:

1. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance (No. 2) Bill, 1991, as
passed by the Lok Sabha, namely: —

‘That at page 16, lines <8-49, for
the words ‘fifteen  thousand
rupees’ the words ‘twenty thou-
sand rupess’ be substituted.’”

Th. guestion was put and the motion
was negatived.
THE VICE-CHAIRMAN
BHASKAR ANNAJI
The guestion is:

“That Clause 19 stands part of
the Bill”

(SHRI
MASODKAR):
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The motion was adopted,
Clguse 19 was added to the Bill.
Cliguse 20 was added to the Bill

Clause 21—Iinsertion of new Section
54H.

ine VICE-CHAIRMAN  (SHRI
BREASKAR ANNAJI MASODKAR):
We shall now take up Cilause 21.
There is one amendment py Dr. Siva-
ji. Are you moving your amend-
ment?

DR. YELAMANCHILI SIVAJIL: 1
am moving, Sir.

Sir, I beg to move:

30. “That the Rajya Sabha re-
commends to the Lok Sabha that the
following amendment be made in
the Finance (No. 2) Bill, 1991, as
passed by the Lok Sabha, namely:

‘That at page 17 lineg 19 to 21
jor the words “such compensa-
tion as is not rcceived on the date
of the transfer, shall be reckoned
from the date of receipt of such
compensation:’’ the words “such
compensation as enhanced or fur-
ther enhanced by the court,
Tribunal or other authority as is
not received on the date of the
transfer, shall be reckoned from
the date of receipt of such com-
pensation as enhanced or further
enkmnced by the Court, Tribunal
or other authority” be substitut-
ed.”

The question was proposed.

DR. YELAMANCHIL] SIVAJI:
Sir, let the Minister assure that he
wil] look intp the matter so that I
can withdraw my amendment.

Sir, my amendment readg like this:

Extension of time for acquiring
new asset or depositing or investing
amount of capital gain on enhanced
compensation:

“Notwithstanding anything con-
tained in Section 54, 54B, 54D,
54E, b54H, and 54F wheare the
fransfer of asset is by way of
compulsory acquisition under
any law and the compensation or
copsideration is enhanced or fur-
ther enhanced by the Court, Tri-
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bunal, or other Authority, the
period for acquiring new asset by
the assessee referred to in those
sections or as the case may be,
the period available to the asse-
ssee under those sections for dec-
positing or investing the amount
of capital gain in relation to such
enhanced compensation as is not
received on the date of transfer
shall be reckoned from the date
of receipt of such enhanccd com-
pensation.”

Sir, if the hon. Minister can assure
that he will look into the matter
technically, I shall withdraw my
amcndment.

SHRI MANMOHAN SINGH: Ishall
look into this.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
Now, are you withdrawing your am-
endment?

DR. YELAMANCHILI SIVAJIL
I am withdrawing my amendment,
Sir.

Amendment No. 30 was, by leave,
withdrawn,

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
The question is:

“That Clauses 21 stand part of the

Bill.”

The motion was adopted.
Clause 21 was added to the Bill.
Clause 22 to 256 were added to the Bill.
Clause 26—Amendment of Section 80G

THE VICE-CHAIRMAN (SHRI1
BHASKAR ANNAJI MASODKAR):
We shall now take up Clause 26.
There is one amendment by Shri
Raghavii.

SHRI RAGHAVJIL: Sir, I beg to
move:

2. “That the Rajya Sabha recom-
mands to the Lok Sabha that the
follow'ng amendment pe made in
the Finance (No. 2) Bill, 1991 as
passed by the Lok Sabha, namely: —

“That at page 18, lines 37 to 41,
ba deleted.”.”
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The question was put and the motion
was negatived.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
The question is:

“That clause 26 stand part of the

Bill.”

The motion was adopted.

Clause 26 was added to the Bill.

Clauses 27 to 31 were added to the
Bill.

Clause 32-Insertion of new section
BO-1A.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
We shall now take up Clause 32.
There is one amendment by Dr. Siva-
Ji.

DR. YELAMANCHILI SIVAJI: Sir,
I beg to move:

31. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
follow'ng amendment he made in
the Finance (No. 2) Bill, 1991, as
passed by the Lok Sabha, namely: —

‘That at page 29 line 28 for tha
word “fifteen” the word “five” be
substituted.’

Sir, in the case of rural areas, it is
mentioneg ‘15 kilometres® from the
local limits of any municipality. 1
suggest that it should be reduced to 12
kms. in the case of a Municipalty; it
tan be 15 kms. in the case of a Cor-
poration.

The question was put and the motion
was negatived.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
The question is:

“That clause 32 stand part of the
Bill.”

The motion was adopted.

Claus= 32 was edded to the Bill.

Clauses 33 to 51 were added to  the
Bill.

Clause 52 (Amendment of section
194A).

SERI RAGHAVJI: Sir, T move:

3, “That the Rajya Sabha recom-
m=nds to the Lok Sabha that the
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foliowing amendment pe made in
the Finance (No. 2) Bill, 1991, as
passed by the Lok Sabha, namely: —
“That at pages 36-37, clause 52
be deleted.” ”
The question was put and the motion
was nagatived.

THE VICE-CHAIRMAN
BHASKAR ANNAJI

The question is:

(SHRI
MASODKAR):

“That clause 52 stand part of
the Bill.”

The motion was adopted.
Clause 52 was added to the Bill,
Clause 53 was added to the Bill.

Clause 54 (Insertion of mew section
194EE)

SHRI RAGHAVJI: Sir, I move:

4. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance (No. 2) Bill, 1991, as
passed by the Lok Sabha, namely: —

‘That at page 37, clause 54, be

deleted.” ”

The questiop wag put and the motion
was negatived.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
The question is:

“Clause £4 stand part of the Bill”
The motion was adopted.
Clause 5% was added to the Bill.
Clause 55 (Insertion of new sections
194G and 194H)

SHRI RAGHAVJI: Sir, I move:

5. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
follow'ng amendment L,e made in
the Finance (No. 2) Bill, 1991 as
passed by thz Lok Sabha, namely:—

‘That at pages 37-38, clause 55,

be deleted.” ”

The question wag put and the motion
was megatived.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
The question is:

“That clause 55 stand part of
the BiIL”

[ 18 SEP.
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The otion was adopted.
Clause 55 was added to the Bill.

Clauses 56 to 63 were gdded to the
Bill.

Clause 64 (Amendment of Section

244A)
SHRI RAGHAVJI: Sir, I move:

6. “That the Rajya Sabha recom-
meands to the Lok Sabha that the
following amendment he made in
the Finance (No. 2) Bill, 1991, as
passed by the Lok Sabha, namely: —

“That at page 40, clause 64, be

deleted.” ”

The question was put and the motion
was negatived,
THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
The question is:

“That clause 64 stand part of the
Bill.”

The motion was adopted.
Clause 64 was added to the Bill.

Clauses 65 to 67 were added to the
Bill,

Ciause 68 (Amendment of section
2724)

SHRI RAGHAVIJI: Sir, I move:

7. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance (No. 2) Bill, 1991 as
passed by the Lok Sabha, namely: —

‘That at page 40,

(i) line 31, for the words and
figures “lst day of October,
1991,” the words and figures
“1st day of April, 1939" be sub-
stituted.

(ii) after line 39, the follow-
ing proviso be inserted, name-
ly:—

Provided further that in
all other cases the amount of
penalty  shall not exceed
rupees one thousand. ”

The question was proposed.
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THE VICE-CHAIRMAN
BHASKAR ANNAJI MASODKAR):
Now, T siiall put the amendment mov-
ed by Shri Raghavji to vote.

g fF

The question was put and the am-
endment (No. 7) was mnegatived.

THE VICE-CIHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
The question is:

“That clause 88 stand part of the
Bill.”
The motion waes adopted.
Clause 68 was added to the Bill.

Clauses 69 to 90 were added to  the
Bill.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
There ara amendments by Shri
Raghavji on clauses 91 to 112. Are
you moving? If you are moving,
then you move all the amendments
together.

CLAUSE—91

SHRI RAGHAVIJI:
move:

8. “That the Rajya Sabha recom-
mends to the Lok Sabha that the

following amendment be made in

the Tinznce (No. 2) Bill, 1991, =as
passed by the Lok Sabha, namely:-—
‘That at pages 47-48, clause 91,
be deleted.” ”
CLAUSE—92

9. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in

the Finan-e (No. 2) Bill, 1981, as

passad by the Lok Sabha, namely:- -

“That at pages 48-49 clause 92,
he deleted.” ”

(SHRI

Yes, Sir, 1
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CLAUSE—93

10. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
‘ollowing amendment be made in
the Finance (No. 2) Bill, 1991, as
passed Ly the Lok Sakha, namely: —

‘That at page ¢9, clause 93 be
deleted. ”

CLAUSE—9%4

11. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following samendment be made in
the Finance (No. 2) Bill, 1991, as
passed by the Lok Sabha, namely: —

‘That at page 49, clause 94, be
deleted” ™

CLAUSE—95

12. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance (No. 2) Bill, 1991 as
passed by the Lok Sabha, namely: —

‘That at pages 49-50, clause 95
be deleted. ”’

CLAUSE—96

13. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance (No. 2) Bill, 1991, as
passed by the Lok Sabha, namely: —

‘That at page 50 clause 96,
be deleted”’ ”
CLAUSE—97

14. “That the Rajya Sabha recom-
mends to 'the Lok Sabha that the
following amendment be made in
the Finance (No. 2) Bill, 1991, as
rassad by the Lek Sabha, namely: —

‘That at pages.b0-51, clause 97,
be deleted. ” '
CLAUSE—9%

15. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
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the Finance (No. 2) Bill, 1991, as
Passed by the Licx Ssbha, namely: -

‘That at paga 51, clause 98,
be delcted. »
CLAUSE—99

i6. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance (No. 2) Bill, 1991, as
passed by the Lok Sabha, namely: —

‘That at page &1, clause 99,
be delsted” »
CLAUSE—100

7. “That the Rajya Sabha recom-
i:eonds to the Lok Sabha that the
fcllowing amendment be made In
the Finanza (No. 2) Bill, 1991, as
passed by the Lok Sabha, namely:---

‘That at pages 51-52, clause 100,
be deleted.” »

CLAUSE—101

18. “Thhat the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance (No. 2) Bill, 1991, as
vassed by the Lol Sabha, namely:—-

‘That at pages 5Z to
101, be deleted.’ ”

CLAUSE—102

56, clause

19. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment. be made in
the Finance (No. 2) Bill, 1991, as
passed by the Lok fabha, namely —

‘That at page 56, clause 102

be deleted.” ”

CLAUSE—103

20. “That the Rajya Sabha recom-
mends to the Lok Sablia that the
following amendment be made in
the Finance (No. 2} Bill, 1991, as
passed by the Lok Sabha, namely-—

"That at page 56, clause 103

be deleted” ”

[18 SEP.
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CLAUSE—104

21. “That the Rajya Sabha recom-~
mends to the Lok Sabha that the
following amendment be made in
the Finance (No. 2; Bill 1991, as
passed by ihe Loi: Sabha, namely: -

‘That at page 56
be deleted.” »

clause 104

CLAUSE—105

22. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following @inendment be made in
the Finance (Mo. 2) Bill, 1991, as
passed by the I.ok Sabha, namely: —--

(4

‘That at page 56 clause 105
be deleted’ 7

CLAUSE—106

23. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance (No. 2) Bill, 1991, &S
passed by the Lok Sabha, namely—

“That at page 36 clause 106

be deleted.” »
CLAUSE—107

24. “That the Rajya Sabha recom-
piends to the Lok Sabha that the
following amendment be made In
the Finance (No. 23 Bill, 1991, as
passed by the Lok Sabha, namely:-—

“That at pages 56-57 clause 107
be deleted”’ ”

CLAUSE—108

25, “That the Rajya Sabha recom-
niends to the Lok Sabha that the
following amendment be made i0
the Finance (No. 2) Bill 1991, as
passzd by the Lok Sabha, namely: —

‘That at page 57 clause 108
be deleted.””
CLAUSE--109

26. “That the Rajya Sabha recom-
mendg to the Lok Sabha that the
following ‘amendment be made in
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the Finance (No. 2) Bill, 1991, as
passed by the Lok Sabha, namely: —

‘That at page 57 clause 109

be deleted.’”
CLAUSE—110

27. “That ihe Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance (No. Z) Bill, 1991, &s
possed by the Lok Sebha, namely: —

‘That at pages 57 to 59
11¢ be deleted.””

clause

CLAUSE—111

28. “That the Rajya Sabha recom-~
mends to the Lok Sabha that the
following amendment be made in
the Iinance (No. 2) Bill, 1991, as
passed by the Lok Sabha, namely:—

“That at page 59
be deleted.””

clause 111

CLAUSE—112

29. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance (No. 2) Bill, 1991, as
passed by the Lok Sabha, namely: —

‘That at pages 59-60 clause 112
ke deleted. ”

The questions were put and the
motiong were negatived,
THE VICE-CHAIRMAN (SHRI

BHASKAR ANNAJI MASODKAR):
The question is:

“That clauses 91 to 112 stand

part of the Bill.”
The motion, was adopted.

Clauses 91 to 112 were added to the
Bill.

Clause 113 was added to the Bill.
Clause 114- (Amendment of Section 2)
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THE VICE-CHAIRMAN (SHR1
BHASKAR ANNAJI MASODKAR):
Clause 114. There is one amendment
by Dr, Sivaji. Are you moving?

DR. YELAMANCHILI SIVAJIL: Sir,
I mowve:

32. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the Finance (No. 2) Bill, 1591,

‘That at page 60 clause 114

be deleted.”

As far as restaurants are concerned,
several Members including Members
from the Treasury Benches have spo-
ken against expenditure tax on res-
taurants. As a result of additional tax
on restaurants having air-conditioning
one wil] have to pay 50-60 paise exira
for a cup of coffee. I suggest that
Finance Minister should consider to
exempt such restaurants not having
central airconditioning but having a
small air conditioner costing Rs. 12000
or s0. So if the hon. Minister agrees,
I cap withdraw my amendment.

The question was put and the
motion was negatived.

THE VICE-CHAIRMAN (SHR1
BHASKAR ANNAJI MASODKAR):
The questiop is:

“That clause 114 stand part of the
Bill.”

The motion was adopted.
Clause 114 was added ¢o the Bill
Clauses 115 to 126 were added to the
Bill
FIRST SCHEDULE
THE VICE-CHAIRMAN (SHRI1 -
BHASKAR ANNAJI MASODKAR):

First Schedule. There are two amend-
ments 33 and 34 by Dr. Sivaji.

DR. YELAMANCHILI SIVAJI: 1
raove:

33. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
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following amendment be made in
the Finance (No. 2) Bill, 1991, as
Fasscd by the Lci Sabha, namely: -—

“That at page 66 for lines 14 to
21 the following be substituted,
namely: —

(i) where the total income
does not exceed Rs. 50,000—Nil."”

34. “That the Rajya Sabha recom-
mendations to the Lok Sabha that
the following amendment be made
in the Finance (No. 2) Bill, 1991
as passed by the Lok Sabha,
namely: —

‘That at page 73 for lines 29 1o
36 the following be substituted,
namely: —

‘Where the total income does
not exceed Rs. 50,000 Nil’”—

The questions were put and the
motiong were negatived,

THE VICE-CHAIRMAN (SHR1
BHASKAR ANNAJI MASODKAR):
The question is:

“That the First Schedule
part of the Bill.”

stand

The motioy was adopted.

The First Schedule wag added to the
Bill.

The Second Schedule, The Third
Schedule, The Fourth Schedule
and The Fiftp, Schedule were

added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI MANMOHAN SINGH: 1
move;

“That the Bill be returned.”

The question was put and the
motion was adopted.

THE VICE-CHAITRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
Now, we take up The Voluntary De-
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posits (Immunities and Exemptions)

Bill, 1991. The question is:

“That the Bill to provide for cer-
tain immunities to persons making
voluntary deposits with the Nation-
al Housing Bank and for certain
exemptions from direct taxes in
relation to such deposits and  for
matters connected therewith or in-
cidenta] thereto, as passed by the
Lok Sabha, be taken into comside-
ration.”

The motion was adopted.

THE VICE-CHAIRMAN (SHRIL
BHASKAR ANNAJI MASODKAR):
We shall now take up clause-by-
clause consideration of the Bill.

Claises 2 to 5 were added to the Bill.

Clause 1, the Enacting Formula, the
Preamble and the Title were added
to the Bill.

SHRI RAMESHWAR THAKUR: I
maove:

“That the Bill be returned.”

The question was put and the
motion was adopted.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
There is one announcement. Looking
to the agenda before us, there will be
a dinner time. Dinner will be avail-
able to all those who want it at 8 P.ML
in reom No. 70.

Second announcement is, regarding
apduction of five diamond merchants
raiced in this House, Hon. Minister
#ill make a statement after we finish
with other subjects.

THE JAMMU AND KASHMIR APP-
ROPRIATION (NO 3) BILL, 1991

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRL
SHANTARAM POTDUKHE); Sir, 1
Lkeg to move:

“That the Bil] to authorise pay-
ment and appropriation of certain



